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1147.95 At the request oFl;lr A. Ahmed,

learned counsel for the applicent, vide
ihis letter dated 10.7.95 adjourned to

ms‘ted snd8 520‘ .+ ]1747.95. Mr S. Ali, Sr. C.G.S.C.

present, )
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- admitted., Issue notice to the respondents,

A. 125/95

*ap 12k kY
Same questionfare raised 1n O.A.
which is separately admitted. Appllcatlon is

written statement 535 8 weeks, Names of the
applicants 16 to 34  stands

pPp i P s e 2d 1n‘v1ew
of order on ) n ﬁ—m
only in respect of applicants Sl.,Nos 1 to
15. Leave to amend para 6.8, within two days.

{ gopy of Mr.S.Ali be amended accordingly

also,
The learned counsel for the applicant

to furnish three copies of the title pages of
the 0.A. for the record of the office,

Adjourned to 16-10-$5,

Vice—Chairman ..

‘Me.%ém/

Mr A.. Ahmed for the applicanté.

Mr S. Ali, Sr. C.G.S.C., for the

respondents.

Hearing concluded. ° Judgment
delivered. The application is allowed as

per order. No order as to costs.
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Vice-Chairman
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No.124 of 1995

With
Original Application No.125 of 1995

Date of decision: This the 24th day of August 1995
( AT KOHIMA )

The Hon'ble Justice Shri M.G. Chaudhari, Vice-Chairman

The Hon'ble Shri G.L. Sanglyine, Member (Administrative)

0.A.No.124/95 ‘
Shri Krishna Sinha and 116 others

All are serving in the Ofice of the Garrison Engineer,
868 EWS C/o 99 APO. oo Applicants

- versus -

1. Union of India represented by
The Secretary, Defence,
Government - of India, New Delhi.

2. The Garrison Engineer,
868 EWS C/o 99 APO. -

3. The Garrison Engineer,
869 EWS, C.o 99 APO. ¢ ' ..eessRESPONdeEnts

0.A.No.125/95

Shri N. Limbu and 14 others
All are serving in the Office of the Garrison Engineer,
868 EWS C/o 99 APO. «.sc. Applicants

o

- versus .-
1. Union of India rebresented by

The Secretary, Defence,
Government of India, New Delhi.

2. The Garrison Engineer, _
868 EWS, C/0 99 APO. ’ «eeesRESPONdEnts

For the applicants in both the cases : By Advocate Shri A. Ahmed

For the respondents in both the cases : By Advocate Shri S. Ali, Sr. C.G.S.C.
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'Mr A. Ahmed-for the applicants.

Mr S. Ali, Sr. C.G.S.C. for the respondents. ' 1

Both these cases involve same question and therefore \

are being disposed of by' this common order. ) "

~ Facts of 0.A.No.124 of 1995: :

. ¢

The applicants belong to Group "C" serving in the Defence ;

Department as civillan employees. The application. is restricted to -

applicants at serial No. 1 to 117; These applicants are from inside f

- North Eastern Region and are serving in différent capacities as Central |

Government employees in Nagaland under GE 868 EWS 99 APO. " : 5
Their grievance is that they are being denied the payment of:
i) Special (Duty) Allowance (SDA) payable under’Memo

N0.20014/3/83-E-IV of . the Government of India, Ministry

of Defence dated 14.12.1983 read with O.M.No.4(19)/83/D,
Civil-I dated 11.1.1984

. ' | i) House Rent Allowance (HRA) as per the circular No.11013/

2/86-E-11(B) dated 23.9.1986 dissued. by the Government
of India, Ministry of Finance .
itf) Special Compensatory (Remote Locality) Allowance SCA(RL)
under the Ministry of Defence letters No.16037/E/A2
! HQ 3 Corps (A) C/o 99 APO and‘_No.B/.:37269/AG/PSS(a)/165/

+

D/(Pay)/Service dated 31.1.1995 ' i

iv) " Field Service Concession (FSC) vide letter No.16729/GG4
(civ)(d) dated 25.4.1994 of Al:my Headquarter, New Delhi,

although they are entitled to get these concessions. i

2. Although no written statement has been filed, Mr S. Al

ledtned Sr. C.G.S.C., fairly states that ’we,may decide the matter. . ;

-




- in the light of earlier decisions on the point although he has instructions
F ’

to say on behalf of the respondents that .they -eppose the claim.

”
>

o : Facts of 0.A.N0.125 of 1995: - | R

3" The applicant Nos.1 to 15 (other applicants already deleted)
who belong to Group "A", "B "C" and "D" employed in the Defence
Department as civillan employees and posted ln'Nageland make a

- grievance that the respondents are denying them the benefit of SDA,

L HRA, SCA(RL) and FSC although they are entitled to get these
. concessions, ' oL
4, . The respondents have not filed any wi‘ltten statement.

However, Mr S. Ali, learned Sr.. C.G.S.C., fairly states that we may

-
.

- declde the matter Iwthe light' of. earlier decistons on the ‘point although

he has instructions to say on behalf of the respondents that they

w-

oppose the claim.

et mmmma e ———— e e

REASONS (common to both the cases) :

r

I 5. The applicants place reliance upon the O.M. dated 14.12.1983
. f
which  provides that Central Government civilian employees who

. . have All India Transfer liability will be granted SDA -at the rate

prescribed thereunder per - month on posting. -to any:station inithe -,

o = ~ -

North Eastern Region. Likewise, the letter of M'inistry of Defence

~

datéd 31.1:1995 provides that the Defence Clvllian ‘Employees serving .

......._.--

in the newly defined Field Areas and .Modified Fleld Areas wlll be

. ) ' ' entitled to payment of SCA(RL) together with o_ther _allowances as

‘ ’ may be admissible. The O.M.dated 23.9.1986 1ss(1e‘d Ey the Ministry
of Finance (Departrnent of Expenditixre)’»provldes that on the

recommendatlon of the 4th Pay Commlssion it has been decided

that the Central Government employees shall be ‘entitled to HRA,

on a slab basgs related to their pay and separately prescribed fer

"A", "B-1" and "B-2", "C"-class and "Unclassiﬂed"_‘cl‘ties with effect
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¢ , ‘ _ ‘ - | : ey
_«, from 1.10.1986. It is further provided that HRA at the rates prescribed

shall .bé paid to all employees (other than those p_lfovlded with Govern-

ment home/hired accommodation) without rgquiring them to p;'oduce
rent receipts, but on compliance with the prescribed procedure there-—
.under. It élso provides that where HRA at> 15% has been allowed
under special orders the same shall be given as admisible in "A",
"B-1" and "B-2" class cities and it shall be admissibfe at the rates
in "C" class citles in other areas. The memorandum lésued by thé
Arm‘y-Headquarter - Org 4(civil)(d) dated 25.4.1994 bearing No.16729/ .
GG4(Civ)(d) on the subject of FSC to clvilians paid. f?om'Defénce
Service Estimates including clvillgns employed bin lieu of comba;ants'

and NCsE ‘(both posted and locally recruited) provides that it s

i
proposed to extend the same concessions to Defence civilians employed ‘ ' || |
In the field areas as they serve side by side with services personnel |
- under similar conditions in the given areas and the same shall be : ' 3

paid at the rates prescribed under the saldv mvemorandum.v It has, ’ j ‘
however, been provided that SCA such as bad clvim‘ate allowance

etc. shall not be in addition to th'ese’ 'aliowances.

6. The applicants have based their 'respective claims " )
on - these memorandums.
!

7. It appears that the applicants in ‘both the cases had
filed a Civil Suit in the court of.DC(Judicial_),' Dimapur, Nagaland,
¢ . being Civil - Suit No.255/§9 making the same claims. The civil court

by judgment and decree dated 19.12,1994 has allowed the claims

aqd. directed the réspondents to make 'tr.\e payment accordingly.
The civil court relied upon the. decision of this Tribunal in ‘0.A.Nos.48, '

49 ahd 50 of 1989 of the Central Administratlve‘ “Tribunal, Guwahati . !
Bench._The‘ decrée has not been comblied with, but the applicants
have now stated in the appllcations that _they' would: not ‘proceed -
with the executlon of the decree as they have now :ealised that. <

¢ . i

they had obtained the decree from the court which lacked inherent

JUTisCiCtio e,
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jurisdiction to entertain and try the suit in view of the
bar of jurisdiction arising under thevprovision5of the P
Administrative Tribunals Act and, theréfore, theyvhave
approached this Tribunal for relief by théée applications.
Since the applicants were agitating the cléim in respect

of SDA and HRA in a wrong forum it is just and proper to
give them the benefit of exclusion of the period of
pendency of ﬁhe civil suit»fOr the purpose-éf‘holding the
said claims within limitatién in these applications. The
relief sought iﬁ respect of the other twd claims is

within jurisdiction.

-

8. The question of entitlement ' for all. these
claims in respect of Defence civilian empioyees hagé"mnﬁ
exhaustively examined by us in the decision in the case
of S.C. Omar, Assistant Executive Engineer, ~ys~ Garrisoﬁ
Enginee; and another (0.A.No.174 of 1993) feported in SLJ
P// 1995(1) CAT (Guwahati Bench)f.%g‘have held in that case
that SDA and SCA(RL) aré payable to civilians with All
India transfer liability posted in Nagaland even if they
'get Field Service Concessions. We have not accepted the
plea that admissibility of Field Service Concession
deprives them of these bemefits. 1In view of this
coﬁclusion since facts are identical and-as we had also
referred t; the ealrier decisions in O0.A.No.48/89 and
0.A.No0.49/89 -dated 29.3.1994 in support, wé are satisfied
that the relief claimed by the applicants in the instant
applications rel;ting to SDA and SCA(RL) muSt:be?allowed.
We, therefore, declare that .£he aéplicants in the
respecﬁive applications are enéitled té be paid SDA with

effect from 1.12.1988 or from the actual date of posting

Y- D
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as the case may be. We further declare .that the

applicants in the respective applications are entitled
to be paid SCA(RL) also, with effect from 1.10.1986. For

. * . ]
specifying these dates in respect of these two reliefs !
we rely upon O.M.No.20014/16/86/&—;V/E—II(B) dated

1.12.1988. This is consistent with the decision in S.C. ,i

Omar's case (Supra). It is, however, made clear that

this applies only to such of the applicants who are
appointed outside N.E. Region, but are posted in N.E.

. . : ) H i
Region on tenure basis. , |

9. Consistently with the view we have taken in

Omar's case on the nature of FSC and with the view taken

e

that SDA and SCA(RL) are payable independently of FSC we
_hold that on the subject the applicants in the

respective applications are entitled to draw the same as

3

I T

provided in the letter of the Government of India
No.37269/AG/PS 3(a)/D(Pay & Services) dated 13.1.1994
with effect from 1.4.1993 subject to fulfilment of other

1
conditions prescribed therein.

10. Lastly, in so far as the claim for HRA is

concerned we follow our decision in 0.A.No.48/91 dated
22.8.1995 and hold that under the O.M. dated 23.9.1986
the applicants are entitled to draw the HRA prescribed

for B class cities with effect from 1.10.1986 at the

25,

rates prescribed from time to time since 1.10.1986 1

whéther on percentage basis or flat rate or slab basis
- LY. L. 1w ‘ :
till (28.2.1993) and thereafter to be regulated in

accordance with the O.M.N6.2(2)93—E-2(B)'dated 14.5,.1993

¢u¢¢4/ with effect from 1.3.1991 and continued to be paid.

-’/?qzif li. | For the purpose of the aforeqaid order it {s :
made clear that as now held‘by the. Hon'ble Supreme Court i
the benefit of SDA ‘is admissible only to those employees ;
who are appointed outside the North Eastern Region and
are posted in the North Eastern Region. It will be open
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[

the respondents to ascertain the case of, each

to
applicant for that,éurpose if necessary. Further it is [
made clear that this order has been passed on the footing

" that all the applicants in the two cases are posted in

‘ Nagalaﬁd{
. i
: 12, For the aforesaid reasons following order is
b passed: .
(A) 0.A.No.124/95: ‘ .
? ' _ i) It -is declared that SDA is payable from
: 1.12.1988.

ii) (a) The respondents are directed to pay to the o
. '~ applicants Special , (buty) Allowance (SDA) with effect , 1

i from the date of actual posting in Nagaland on or after

) 1.12.1988 as the case may be in respect of each applicant ' _E%
1iépdie°hﬁéﬁé§‘t§-§3Yf§ﬁe,same so iong as the concession is - ~u#

b.éamiésibie;$ ‘ . I “ -ﬁ

? (b) Arrears from the date gf actual postiné -in FF
Nagaland on br after 1.12.1988 upto date to be paid o ;“‘ 1

within three months from the date of receipt of copy of

this order.

’

iii) (a) It is declared that SCA(RL) is payable from

’ 1.10.1986,

(b) 'The respondents are directed to pay to the

applicants SCA(RL) with effect from the date of actual

posting in Nagaland on or after 1.10.1986 as the case may
be in respect of each applicant and to continue to paYl
N the same so long as the concession- is admissible. ‘ fﬁ

(c) Arrears from the date of actual posting .

~in ~ Nagaland on -or . after 1.10.1986 upto date to be

paid within a.period of three months - from the date of:

-

communication of this order.

. \ A
LI . . o -~
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1.4.1993.

(b) The respondents are directed to extend the FSC

to the applicants in the prescribed manner with~e£fgct
from 1.4.1993° or from the date of actual appointment as
the Casé-may be in reSpect of each applicant upto date

and to continue to give the same so long as admissible.

v) (a) It is declared that HRA is admissible as

indicated below .

(b): The respdhdents are directed to pay HRA to the
applicants at the rate as was applicable to the Central
P v

Government employees in B, B-1, B-2 class cities/towns

for the period from 1.10.1986 or from the actual date of

appointment 'as the case may:  be in resepct of each

fapéiiéénﬁJEUpEb_ 28.2.1991 and at' the rate as may be

appliéabie from time to time as .from 1.3.1991 upto date

and to continue to pay the same at the rate prescribed

hereafter.

(c) Arrears to be paid accordingly subject to the

adjustment of the amount as may have already been paid to

the respective applicants during the aforesaid .period’

towards HRA.

(d) Future payment to be regulated in accordance

with clause (a) above.

(e) Arrears to be paid as early as practicable, but

not later than a period of three months from the date of

communication of this order to:the .respondents.

' The original application is allowed in terms of

the aforesaid order. No order as to. costs.

Y

iv) (a) It is declared that_FSC is admissible from

e e
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. from the date of actual posting in Nagaland on or after .

' and continue to pay the 'same so.long as the concession is

this order. i ‘ ' . g
'i§f)f%argfp;iSfdéClared'that SCA(RL) is payable from? ‘é
" 1.10.1686. " . 5
(b) The respondents are directed tb‘ibay to the ' i
applicants SCA(RL) with effect from the date’ of actual ﬁ
posting in,Nggaland on or‘after 1110.1986 as tﬁe case maj‘,‘. ’%
'be in' respect of each appl;cant’and to continue to pay: . E ;_
the‘Same_so long as th% cbncessibn,is;édmissiblg. }
(¢) Arrears from the date of actual posting o

.the case may be in respect'of'eacﬁ applicant upto -date
- : -~ : . .

o]

(B) 0.A.No.125/95: - .

.

.\" . ~

i), "It is declared that 'SDA is payable from

1.12.1988. . .

ii). (a) - The respondents aré difected to pay to the
‘applicants Special (Duty) Allowance (SDA) with effect i :

1.12.1988 as the case may be in respect of ‘each applicant

.

--admissible.

(b) Arrears from the date of actual poéting in 8
‘Nagaland on or after 1.12.l§88 upto date to be paid

within three month's from the date of‘pécéigﬁ of copy of

.

~

‘in’ "Nagaland on, or «aftef‘z;‘1‘10.1986-ﬁptd'date to
. . . N . . B .

be paid within a period of three months from the date of
' - . [
communication of this order.

iv) (a) It is declared that  FSC is ~ admissible from ‘ )

1.4.1993. . -

\/\ ra ,
(b) The respondenté are directed to extend the FSC
to‘the applicants in- the prescribed manner»with'effect

from 1,4.1993 or from the date of actual appointment as - -

. ¢ s




NkM

and to continue to give the same so long as admissible.

"~

v) (a) It is declared that HRA is admissible as

indicated below:

(b) The respondents are directed to §§y HRA to the
applicants at the rate aé was applicable to the Central
Governmént employees in B, B-1, B-2 class cities/towns
for the period from 1.10.1986 or from the actual date of
appointment as the case méy be ’ ig,lreSpect of each
applicant upto 28.2.1991 and at the rate as may be
applicable from time to time as from 1.3.1991 upto date

and to continue to pay the same at the rate prescribed

7
hereafter.

(c) Arrears to be paid accordingly subject to the
adjustment of the amount as may have already been paid to

the respective applicants during the aforesaid period

towards HRA.

(d). Future payment to be regulated in accordance

with clause (a) above.

(e) Arrears to paid as early as practicable, but
not later than a period of three months from the date of

communication of this order to the respondents.-

The original application is allowed in terms of

the aforesaid order. No order as to costs.

NE ) . ( M. G. CHAUDHARI )
. VICE-CHAIRMAN

-""——-———_
( G. L. SANGL
MEMBER (

-
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In the Centrai Administrative Tribunal

Guwahati Bench at Guwahati

0. No. QG  of 1995

Central Adiministrative Tripunal
M yrrefe e
Q%
6JUL1%S .

Guwashati Bench

e

Shri N+ Limbu & Others
. Applicant

- VS -
Union of India & Others

Respondents.

INDEX

Sl.N0. Description jof Documents Page No.

1, Application . ‘ S l toll

2, S«D.A. as per Memo No. 20014/3/83'-E‘IV
Govt of India Ministry of Expenditure New
Delhi and 0.M. No. 4(19)/83/D New Delhi
dated 14 Dec 1983 (Annexare-I) » 12 to 15

3. HeR. A, &S per Circulsr No. 013/2/86-3-11
(B) 23,9.86 issued by Govt of India Ministry

of Finance

(Dept. Expenditure) New Delhi

23,9.1986 (Annexnre-Z) . 16 to 18

.4 Judgment &

Order of O,A. No. . 48/91 dated

26,11,93 (Annexure 2 (1) 19 to 23
Se Special Cogﬁensatory (Remote Locality) as

per letter

o. 16037/R/A2 HQ 3 Corps

(Annexure 3) 24,

6e Letter No. 8B/37269/AG/PS3( a)/165/D/ (Pay)
- dated Services dated 31.1.,95 (Annexure 3(1) 26 to 35
Te Field Service Concessions vide letter No.
16729/004 (Civ) (d) 25th April 1994 :
(innexure 4) 36 to 37
8. Phitocopy of Office Memorandum issuad Jte :
Secy the Govt of India (4nnexure 5) - 38 to 40

9. Judgement and Order dated 19.12.94 passed
by he D.C. (Judicial) Dimapur, Nagaland. 41 to 46.
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In the Central Adminisiratiwe Tribunal

Guwahati Bench, Guwahati

' Application under Section 19 of the Central
Admini strative Trubunal Act 1985

237547

2373
233028

243486

238324
220333

237540
243458
223615

232243
243725

Case 0.4, No. 125 of 1995.
BETWEEN
Shri No Limbu, Peon, Mukokchang, Nagaland.

Shri B.R. Bora, U.D,C. Jorhat, Assam. .

Shri B.S. Majumdar,.S.A. Grade-I, Silchar, Assam.
Shri A. Pham, Peon, Sangtam, Nagaland. : '

Shri K.K. Chutia, L.D.C., Jorhat, Assam.

Shri Mohan Saikia, L.D.C., Assam. |
Shri Hironath Barua,.Ferro Printer, Jorhat, Assam..
Shri P.P.. Chowdhury, LeDeCoy Gmw Dimapur, Nagaland.
8hri S.E. Magzumdar U.D.C. y Guwahati, Assam.

Shri M.L. Dey, Draftry, ‘Tezpur, Assam.

Shri Kam Debnath, Peon, Dimapur, Kagaland.

MES/237323 Shri N.C.S. Neog, D/man Grade-I Jorhat, Assam.
PNO/6954961 Shri B,C.- Baruah, L.D.C., Jorhat; Assam |
MES/237523 Shri P,D, Chutia, S.K.IGrade-I Jorhat, Assam.
MES/225367 Shri R,C. Boro, ‘S, K. Grade-I Guwahati Assam.

- AND~"

Union of India & Others | ,
' = © eeessse.. Respondents.



Guwahatl ngch-g,t}uwahati

MHAHMEw

Hewoeals ¢ 795

Application under Section 19 of the Central
Administrative Tribunal Act 1986

1. 237947
2, 2373
3, 233028
4. 243486
5. 238324

6. 220333

7. 237540
8. 243458
9, 223615
10. 232243
11, 243726

Case 0.4, No. 125 of 1995.
BETHEEN

Shri N. Limbu, Peon, Mukhuchang, Nagala.nd.

shri B,R, Bora, U,D.C. Jorhat, Assame .
Shri B.S. Majumdar, S.A. Grade-I, Silchar, Assam.
shri A. Pham, Peon, Sengtam, Nagaland.

Shri K.K., Cmtia, L.D.C.y Jorhat, Assame

Shri Mohan Salkia, L.D.C., Assanm.

Shri Hironath Barua, Ferro Printer, Jorhat, Assame
Shri P,P. Chowdhury, L.D.C., Dimepur, Nagaland.
Shri S.E. Mazumdar U.D.C., Guwahati, Assam.

Shri M,L. Dey, Duftry, Tezpur, Assam.

Shri Kanu Debnath, Peon, Dimapur, Nagaland.

12, MES/237323 shri N.C.S. Neog, D Man Grade-TI, Jorhat, Assame.

13, PNO6954961 Shri BiC. Baruah, L.D.C., JOrhat, Assam.
14, MES/237623 Shri P.D. Chutia, S.K. Grade-I Jorhat, Assam.
16, MES/225367 Shri R.C. Boro, S.K. Grade-I, Guwahatl, Assam.
@;%1640 shri G.C. Mondal, Peon, Calcutta, West Bengal.
,{L«v A 17, 260088 shri N.K. Kar, U.D.C., Calcutta, West Bengal.
V@ A ’QUJSVX 18, 216833 Shri B.C. Ghosh, Supdte B/R Grade-I, Cslcutta, W.B
19

b
*”aovﬂ:‘s

e 264666 Shri Samar Chakraborty, S.A. Grade-IIl, J alpaiguri

WIS ‘ . West Bengal

! . |
. P' q q S N 20. 201694 Shri A. Ke. Bondopa.d.hya, S.A. Grade-I , Ca.lcutta,
"\{ | 3 g - West Bengal
contd. X J 0P/2.
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22,

23,

249
25‘

26,
27.
28,

29,
30.

31.

33.
34.
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220150 Shri S. Jabber, Office Chowkidar, Prakasam,
| Addhra Pradesh.

220105 Shri p. Khalkhu, Chowkidar, Raigarh, Madhya
Pradesh.

MES202175 Shri T.B. Bhattacharya, Supdt. B/R Grade~II,
Calcutta, West Bengal.
243485 Shri K.P. Kewat, Peon, Bihar.
234117 Shri A.K. Dutta, Supdt. B/R, Grade-I, Calecutta,
| ~ West Bengal.
311608 Shri Surindra Kumar, Supdt. E/M Grade-I,
Ambala, Haryana.
263195 Shri S.K, Karmakar D' Men Grade-I, Calcutta
, B ‘ﬁest‘BBngal.
208173 shri Nilendra Roy, Sﬁpvt; B/S Grade-1I,
| Burdwan, West Bengaj.
224066 Shri Abqul Rouf, 5,K. Grade-I, Bihar,
216499 Shri Monoranjan Roy, S.K. Grade-IT, Si1ijuri,
, ~ West Bengal.
263544 Shri R.C, Das, Asstt. Engineer E/ﬁ, Calcutta,
- West Bengal.
MMQM%B&&NJ.MMM,W&GmMJLSﬂQML
‘ . West Bengal.
MES/Shri D.R. Khati, B/S. Grade—II, S11iguri, west Bengal.
MES/268161 Shri S.K. Nag,'B/S Grade-I, Alipurduar,
" West Bengal.

~— Applicants.
« AND = S
Union of India & others
Respondents,

Contd. P/ 3,
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1, Details of the Applicants,

1) Name of the applicant := 237947 Shri N. Limbu
' & 33 others.

i11) Designation & Office := Peon

" 4n which employed 0ffice of the G.E. 868 EoW.S
C/0. 99 APO.

2. Pagtigg;g;s of Respondents :=

3.

ij'Name éhd/or‘desigﬁatidh‘:-fl. Union of Indias
of the Respondents. - represented by the

Secretary Defence, Govt.
of India, New Delhi,

2, The Garrison BEngineer
868 E.WeS., C/0« 99 APO.

Particulars of the Order
against which application
is made

1) The application is made for non-implementation of
(1) Memo No.20014/3/83-E-IV Govt. of India, Ministry

of Expenditure, New Delhi and O.M. No. 4(19)/83/D,
Civil-I dated 11,1.84 regarding payment of S.D.A.
(Special Duty allowances) for civilian employees

11) Non-implementation of Scheme of H.R.A. (House Rent
Allowances) at the rate of 16% percént on the monthly
Salary as per circular No. 11013/2/86-E~II(B) dated
23-9-1986 issued by the Government of India Ministry
of Finance (Department of Expenditure) New Delhi and
Hon'ble Central Administrative Tribunal Gaumhati Bench
Case Noe. O.As 48/91 Judgement and Order dated 26,11,93.

’ Corltd. E ] .P/4‘
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111) Non implementation of Scheme of Scheme of
Special Compensatory (Remote locality) Allowances

to Defence Department~0iv111an employees as per
Letter No. 16037/R/A2 :HQ_3 Corps (A) C/0. 99 APO.
i1ssued by the under Secfetaryg (Defence) to the
Govt. of India and as per Govt. of India, Ministry
of Defence, New Delhi letter No. B/37269/4G/PS3(a)/
165/D/(Pay)/Services) dated 31,1.95. -

iv) FNon implementation of Scheme of Field Serviee
Concessions to uivilians/employeés of Defence
Service contained in letter No. 16729/0RG4 (Civ)(d)
dated 25th April 1994,

4, Jurisdiction of the Cribunal.
The applicants further declare that the subject
matter is within the jurisdiction of the Tribunal.

b, L tation

The applicants further declarex that the application

1s within the limitation preseribed in Section 21 of the
Administrative Tribunal Act, 1985.

6. Facts of the Case.

The facts of the case in brief are given below :-

6.1. That your humble applicants are all Indian Citizent
a3 such they are #ntitled to all the rightsand
privileges gaurantéﬁ under the Constitution of
Indiam All the applicants belongs to group A,B,C,D
and they are serving in the Defence department as

civilian employees since a long time: Some are

Contd,. .P/s.
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Some are working since 1963, Some are from

1964, some are from 1981, some are from 1987

. onwards.

6.2 That the a:ppli_cants No. 1 to 15 are from inside
_ﬁorth Easterninegien and“they are serving im . —
different capacities as Central Govt. employees
in Nagaland under in the office of G.B. 868 BWS
c/0¢ 99 A.P.O. since long time. They are serving
as U.D.C. / L.D.C. /Superintendent / Peon /Daftry etc.
In fact they are serving in different capacity
'as Central«Government employee in Nagaland in‘}f
the offiee of the G.E. 868 EWS C/O. 99 A.P 0. ‘i\

: from different dates from 1967 onwards.

f6.3;vThat wnder the Central Government varieus orders,
memes; circulars, the civilianvemployee serving
- in Defence department in Nagaland are eligible
per certain benefits for involving risk of life

along with Armed forces. These civilian employees

' finally entitled to the fbllowing benefits t-

Ceontd....P/g. .
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Some are working since 1963, some are from
1964, some are from 1981, some are from 1987

~

onwards.

6.2, That the applicants No. 1 to 16 are from inside

| North Eastern region and they are serving in
dirfergnt capacities as Central Govt. employees
in Nagaland under in the office of GE868 EWs
C/0+ 99 A.P.0. since long time. The applicants
No. 16 to 34 are from outside North Eastern Zone.
?héy are mosfly residént of West Bengal, some are
from Bihar, Haryana, South Indla. In facts these
appllccants belongx to different parts of Indig
excluding North eastern Region. They were originally
appointed in the office of GE Calcutta, GE Ambala,
CE Calcutta, ESD Kankinara, Gangtak. They have been
transfered fror their original posting to the
different places of India. Now they are serving
as U,D.C./ L.D.C./Superintendent/Peon/Dastry etc.

In fact they are serving in different capacity
';é.Central Government employee im Nagaland in the
office of the G.E. 868 EWS C/0. 99 A.P.0, from
different dates from 1967 onwards.

6;6. That under the Central Government various orders,
memos, circulars, the civilian employee serving
in Defence departﬁent’in Nagaland are eligible

,Per certaln benefits for invelving risk of life
along with Armed forces. These civilian employees
finally entitled to the following benefits ;-

Contd, .. oP/Go
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S.D.A. (Special Duty allowances) under the Defence

Ministry office Memorandum OM No. 4(19)/83/D New
' 11l,1.84
Delhi dated iﬁ!hxﬁﬁnsmhnxz&iﬂﬁ and Finance Ministry

Memo No. 20014/3/83-E~IV Govt. of India, Ministry
of Expemditure, New Delhi. (Annexure-I).

HeR.A (House Rent Allowances) at the rate of 16%
percent on the monthly salary as per Circular No.
11013/2/86-é~II (B) 23,9,86 issued by the Government

of India Ministry of Finance (Department of Expenditure
New Delhi the 23rd September 1986 (Annexure-2) and

0.4. No. 48/91‘Judgement and order dated 26,11,93,

Special Compensatory (Remote locality) Allowance to

~ Defence department Civilian employee asiper letter

IvV)

6. 40

No. 16037/R/A2 HQ 3 Corps (4) C/0. 99 a.P.0. issmed

by the under Seéreﬁary (Defbnce) to the Govt of Indiayx-
{Annexure-é) and as per‘vap of India, Ministry of
Defence New Delhi Letter no..SB/57269/AG/P83(a)/165/D/

" (Pay)/Services dated 31=1-96 (Annexure-3(1) ).

Field‘serﬁice concess;ons to the civilian employee

‘of Defence service vide letter Ho. 16729/6G4(Civ)(d)

25th 4pril 1994 1ssued by the Director (MP) Org 4 (Civ)
(d) for Adjutant General Army Head Quarter, New Delhi.
(Annexure-4).

That the applicants beiing eivilian Defence employees
serving in Nagaland which is B Class City are ellgible

for the above benefits but upfill now these bonefits

not being entended to the applicants by the amthorities
there by fespondents have deprived the applicants from

Contd..e.P/7,
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legitimate dues and as such they have filed this
Joint application before this Hon'ble Tribunal seeking

Justice.

6.5.That'your applicants have all India transfer liability
which is one of the condition for granting S,D. A,
(Special Duty allowances) to Central Government civilian
employees. | ‘
dnnexure-5 1s the photocopy of the office Memorandum

1ésued'5y the joint'Secretary'the Govt. of India,

: falled
8¢ 6. That your applicants having fhkef to obtain the benefits

mentioned above inspite of their repeated requegts both
oral and in writing. The applicats are compelled to file
a suit in the Courttg of Deputy Commissioner (Judieial)

Dimapur, Nagaland.

6¢7.That your applicants along with other oemh mumbering 847
filed a Civil suit No. 255/89 against the Union of India

and others before the Deputy Commissioner (Judicial)
Nagaland Dimapur praying for.decree for payment of §.D. 4.
HeRoAey Special Compensatory allowances (Remote locality)
allowances. The suit was contested by the Union of Indig
and otherg. In the said suit the defendents took g plea
that the Court of Deputy Commissioner (Judicial) has no
suathority to adjudicate the above allowance of Central
. Government employess and the Case 1s to be dealt with

by the Central Administrative Tribunal Gauhati Bench at
Guwahatl. The Deputy Commissioner decreed the suit vide
Judgment and order dated 19,12,94 giving a direction to
Union of India and others to pay Special Duty allbwances)
Special Compensatory (Remote gocality allowances), Houge

Contdo ® 03/80



Poanndy d o irected
by order deded) 1595

O ANg 126]a %

@

gi/&é 5 847

House Rgnt allowanpes by the Respondents, - ’

| | Annexure-6 is the photocopy of Judgement ané.Order
dated 19,12,94 passed by the Deputy Commissionsr (Judicial)
Naga land Oimapur in Clvil Suit No. 255 of 1989.

/
€.8 . That inspite of the aforesaid decree the respondents
are not paylng the dBCFBPtcl amount to the appllcants raising
a point that the said decrse bsing a nullity having.nof
jurisdictibn to pass the decree éy entertaining the Suit the
R.spendaﬁts are'ngt bound to‘implemant the illegal decree and
as such the respondents are not bound to pay the aboge financiall
benefits to the applicants hence they have filed this Original-
Appllcatlon before the Hon'bla Trlbunal praying for granting the
above baneflts to the. appllcants. Tha applicants are not doing

to execute the Decree passed in Civil Suit Noe 255/89 of the

Deputy Commissioner (J) Nagalande(®)

649 That your applicants begs to state that. they having

fulfilled all the terms and conditions of SeD,A,, HeReAe
Special Compensatory (Remote Locality Allowance), Field Allowance
and other Allowances as admissible as Central Govt, Employess
serving at North Easﬁern Région particuiarly-in Nagaland, thay

are entitled to the above mentioned benefitq.

Te Reliefs Sought for ¢

Under the facts and-CiiCumstances narpated above it is

t

prayed that the Hon'ble Tribunal may be pleased to direct the
respondents particularly Garrison Engineer, '868 & 869 EWS

Dimapur Nagaland to péy the following financial benefits g=

Contdees .P/g
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1) 8.DsA. as per Memo No. 20014/3/83-E-iv Govt of Indis
Sele & .
Ministry of Expenditure, New Delhi and OM No. 4(19)/ 83/D

New Delhi dated 1l4th Dec 1983 with effect from November

1983,

////;i) HeR. A, as per circular No. 11013/2/86-E-11(B) issued

8.

by Govt of Indis Ministry of Finance (Department of

- Expenditure) New Delhi 23rd Sept 1986 and Hon'ble Central
Administrative Tribunal Ganhati Bench O.A. No. 48/91
Judgment end order dated'26.ll.95 with effect from
September, 1986.

111) Speclal Compensatory (Remote locality) allowance

as per letter No. 16037/R/A2 HQ 3 Corps (4) CPO. 99 APO.
issued by the under Secretary (Defence) to the Govte. of

India and as per Govt of India, Ministry of Defence,
New Delhi letter No. B/37269/43/PS3(a)/165/D/(Pay)/Service
dated 31.1.95.

i1v) Fleld service Concessions vide letter No.'16729/GG4
(civ) (d) dated 25th April 1994 1issued by the Director
(MP) Org 4 (Civ) (d) for Adjutant General, Army Head
Quarter, New Delhi. |

v) To pay the costs of the case to the applicants.

vi) That any other relief or reliefs that may be entitled
to the applicants.

Grounds_and legsl Provisions
1, For that the applicantsqbeing civilian employees
serving in Nagaland and being attached to Armed forces

are entitled to all the financial Benefits mentioned
| ‘ Contd. « «P/10,
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10.

11,

12,

13.

above under the various Schemes, letters, circular ete.
merkt

Detalls of remedies exhansted : '
That the applicants declare that they have availed of
all the remedies available to them under the service

rules etc.

Matter not pending with any Court etec. :-

The aﬁplicaﬁts mrfher dedlafe that the maﬁter regarding
wvhich this é,pplication has been made is not pending Before
any Court of law aB any anthoz_'ity or any other Bench of
the Tribunal.

Particulars of the Beank Draft/I,P.0. in respect of
spplicetion fes 5o o A

l, XNumber of I,P.0. 65 885’207

2. Name of imsuing Post Office $- Guow sl
3, Date of issue of I,P.0. - 16,795
4. P,0., at which payable :- G.P.O. Guwaheli

Details of Index :~
In Index in duplicate containing the details of the

documents to be relied upon is enclosed .
List of enclosure s- As per Index.

Next Verification/p-11,
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‘ : o ekl &5‘30\%
I, 237947 Shri N. Limbu the applicant No. 1 sé??ing

as Grade-¥X IV Peon under Garrison Engineer, C/O. 99 A.P.O.
Dimapur, Nagaland do hereby verify that the contents from

1 to 13, of the application are true to my knowladge

and belief and that I have not suppressed any materisl facts.

AND T sign this Vbrifieation on this 4th July, 1995
at Gauhati. )

N- itm AU
M ES] 2379 4P

Signature
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X Ko 29714/3683=ELV Govt Of Indin e
NS MBof Expdr e

<
XY !

y of Min of Daf OM No e(19)/83/p Mew Delbi, th3 14th Dec 83

gﬁwx &: LlgRi8Q NrPXCE MEORANDLY

Subiects Alloimces and ‘facilities for civilien mploves

: j o ﬂ&nﬁal‘é‘gw ’253&5.9.: anBa atat- a__gri\ on
Torjtoriem of tho North Epstern Region - igorovoment
shers o fi ‘

% The n*ed for ttrac‘éing and rotaining the gervicee of

[ ]

conpetent aff§cers for service in the liorth Emtemm Reglon
comnriging the stetes of Asamvw, Meghaloya, Manipur, Negaland
and Tripure mk and tho Union ter ritorics ot Arunmhel Predesh
&nd vizorsm has been engaging the attentioca of the Gowt for
same time, The Govt hal appointod a comtittee under the
chalimian atdp of Secretary, departmont of parconnel and
aininistrative refomg, to review the axisting allowances
ard €rcilities mimissible to the varidus cntegories of

 eivilian Ontral Uoyt enployess serving in this yegion ond to
guggest suitzble enprovement, The recoonandationd of the
committa have been coxetlly considared by the Govt ond the

p':aaident 18 now plegged to decid &3 [2]l1lOv5ie

(1) Tepure of pogting/depuisticns

There will be g £ixed tenure of posting ol 3 yIs
& 8 time for officers with service of 1) ymB 6r léss amd
of 2 yI3 #& a time for oficers with morxo thgt 40 yrs of
servic. . Periods of lewve, tralning, etc, In cises of 15 days
per yn-r will be exclided in counting th» temupra poxiod |
of 2/3 yeprs), Officora, on completion of the fixed terdurse
of servics mentfoned ahove, may be conslicgeld {or posting to
a station of their choice a3 for a3 mesibles

The period of deputation of thy Central GoWt anployecs
to thio states/Union territories of the Noxth - gotern Ragion
will gunerally be for 3 years which em Lo @
cases in exigendies of pwblic services gos weil v when the
auployess concerad 48 prepared to stey longe The adizeidble
deputation allowsnces will also ba catinue . bo paid duTing
the poriod of deputation of ext ended,

(11) Weichtege for Ceattal ¢eput ayion/tratnin;_sbrom

- WP @n OO Sy

rad special meniion in_contidential regordg.

Satisfaoctory prrforeences of duties .for the prescribed

frmeserns —L

s ended in axceptional |

.

|
1
‘.
l

e -

tonure fn the North Emte phall bo givan dun mcooniton !

in the caze of Olinb&O oftlc s in tix cpterx of e
<a) Prclmtion {5 GRS postne ,

{b) Degutation tO Central timure forte, nnd
(c) Courasee of trsining &brual,

»
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(< ma general requirement of at loant thrae ycars sarvices .
in wijikof a cadre post between two Contral tenure deputaticsw
pey be relexsd to two yegr- in desarving cazeg of metitotrious
service in the North Eas s.

A smcitlﬁ“tﬂtry shall be nde in B of pll aployeen
who ronderxaed g full teaure of merviCe 4in th? locth Lestem
Region to that eiflct,

P

(414) special (Duty) allowscesi=

uw-Thdy Gamg, Nhup W0R,,, 0.,

- Ceitral Govt civilian employess uto have ALl Indip transfer
18cDility will be gratad a special (Tuty) Allousice at the rate
of 25 per cant of basic, pay subjoct tO 3 ceiling of g 400/e
per th.on posting to! any statise in the Korth fastern Region;
 such Of those employecs who are exctnmpt £ro® prgrent of income

tax will, hovever § not eligible for this specinl (Duty) Allowancase
gspecial Outy) ollowancos will be in aliition to rhy special
pay end Jor deputation (duty) Allowasnces alrexly being Jdrewn
gibj et tO the conditon that the total of such gpecial (Duty)
Bllowances 14k spacial compensetocy (Rcmote Icoality) Allowances
caastruction allowenCes and project Allowsnces will be draun
gaopor L aly, '

(1) Specisl compgnsatory )l ances
hos o pqd Macholava
_The rat® of the asllowances will be S% of basic pay subject
to aminimum of &5 57/« pm sdmisgible tO all erployaes without

any oy 1imit, The above allowances will be aYaissible with
-effect from 1,7.82 in the case of Assam,

Ze  Mmipur

Thy rotes Of allowances will be mn foliows {or the
tthole of Manipur s-

. ‘ :
Pay uptop; 2 5/ 25 43/~ it '
pay upto is 2 9/a I 15% of basic pay subject to
: maximys 2£ 03 159/« oy -
T8 Tripyra f :
Tha rates L£ the alounces will be a 2 llows 1
(8) Dfficult arey « 25% of pay subject €O 3 minimum
0l ~ 5% s 2 maximum of |
rs 15« ey,
®) Qt¥ol.azess :
Pay upto s 2 3/- - 73 40/-" F1) .
pay abova x 2 9/ = "~ 15% of bhayic pay subject

to g maxirnr .of iy 159/« PM,

. 1beze| will be no changs &n th exiagtiy rates of special
copans atory Allowances miscib:e in Arxmacihial Predesh, Ragalmd
rrdd I'izOram A0A the gxigting rat? Of Distribrace allowences
&imiasible in specified preas of lizorom,

i
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Trwelling cllogenisi gu first sorofntment N
. roiexationof tho preeaat rulea (BRa193) thet txavellinﬁv
ellow o' s i8 not simicriblc fOr journoyd unlr rt kol 4n connection
L ith 2witial appoiatrant, 41 crec of journeys [Or teking up initial
eooinameat tu g cost in th North Cgstczn Region, travelling
sllavacss lirdc ] to orfdie xy bus Lere /second class rail fare

(3r roni/weall i 'y fn oxcadg st irat 499 Ks, for the Covt
ey et higmaalt ol hin Furily «ill bo sirivelbln,

(vi) Teavelliny aslloyrosea toZ journes op tranelll

I rulaga.ion Of arders halow SR 11, Z on Lrpnfer to a statiom
{3 the Nostne Sgivesn Reglon, the £x11ly of the Gowt gervant does
noL . accomosny nim, the Govi servont will ba nsid travelling allowancas
en Lour 9o seif cnry for tronsit period to foin the post aAdwill
Ue pimitted to e:Try nefsonrnel efIScisynat 2/rd of his entitlemont
wrdh mesmeTimn woekx 4 Govk cost or BPYC @ owh equivalent of
carxying 1/3rd of his entitlement of the @iffercnce in walght of
tha prrecanel gff cts ho iz actually carrying 2d 1/3rd of his
entitlement s the ces wmay be in liuo o’ thea coat of trnms portation
of basgace, In case tie famlly accampanies the oovt servsit oo
trazsfar, the Govt servmt will e editles to tha existing slmissible
trwvelling ellswances includiag the cat oi trensportation charges
nf tho Mdmis-ible gelght 0l Thd bagoae actually carrisd, The above
nrovistong 1§11 alzo apply for the raturn journry on transgaer back
f£paxn tha North gFactern Reglon, '

¢ vii) Rord miloage £0r transportsticn of pormsonsl af fects

T —— W g O S - gy WSy W, e S G o

ca tranfer =

In the relaxation of ord~rs belowv SR lie for transportation
5L th: personnzl efi-cts on tronsfer betwasn two different stetions
in .o North Ssstern Reglon, high3t re» of allovences gmissible
cor transportetion in ‘A class citiecs sukject tO the asctual
ey~ niiture incurral by the Govt scrven® w11l bo smissible’

(viii) Jolalng ti ogitb deze .

In the case of Govt Servants «rocecding o le€ave from e
alace of potting in ROIth Eastorn racion, the period of travelline
cicuee 0 twd days fram the station of poating to outside that

crcinn will be trearad g joining tim2, The ovkéide that region
',,111 Lo aotmiseibly on paturn frax 1.-avl e

(ix) Lezye trawel concession
o

~----—---..~~"

A Gowt servaht whO leaws bhis fanlly behind 2 the old ‘
ducy rt-4ion or sother selected place ol residence for the
f£xmily w411 have to opticn to. aveil of the exdinting leave travel
couser3icn ol joumeay to homm towtl once {a a block period of
2 vours or in liue thareof, facility of travel fof himself
ence ~ year from from the station of poating in the porth eastern
rosion to his home town or plice wherr the fanily is residing
ant 4 wlditon the £acility for the {;omily( r-stricted/to his
Me snpouce, anu ty? dedendas children onl y).rlso to travel
agnce ~ ycar %0 vislc th cmployse gt the station of pos ting in the
Enrth eaxt:. n Reglon, In cese the option o8 £Or the latter
ilte nive, the cost of trawel for the faiti~l dictance
( 49~/¥rs) will not to borne by th? {fice’)

DIricers. argwing pay Of s Zinn/= 6 pvova ond their
I.ilins Lo, spouca and two denznd et children (upto 18 Krg
ror Loys and 24 yre for cirls) will be allowe! alr trave
bogwnen ImphsaY/cilchor/Agart ala and Calcutte nnd tice Ve IS ay
while o foanmning joumnys rentionnl in thu procccdinq Pt_taquw‘;

(x) | X/AV | nonm...a/g )
I <
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(Y children sducation Mlowances/iostal Subgiay)
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e

~bore the ¢hildren do pot TCambany the Govt servant
Q@ the North Eas e Region , children Education Allowances
UDLS class XIIY will be gwmissiblo in rossbct of children

P | : ' rmployee concerned
Q! oY other station yhere the chiidreizcogide vithout gn

in 8chools ere put in tdstels o the gt 8tatioh of pogtin
Or any othe station, the Govt serven ]

be given hostel subecidy without other Iestrictions,

2. The atovae ordsrg except in gub para (iv) wil}

. als0 . be mut atis
nutancdis axly to Caitral Gowt ¢mplovees pog

ted to And gman 2ad

3. Thae orders wiyl take effect from 215t ov c3 gnd will |
remein in “orce for a peréd of three years upto 3ist oct V8E

o ALl exinting cpaciyl sllowance, facilities #nd concissions
axtonced by any special orders Ly the Ministries/20partments

of the central Govt to thel r oyn efployees dn Lhe North Bastarn
Region will bo withdr myn from tha date of offcct of the onders
ntainegl in this offiq B2 o r and upy,

Se SPperate orderm will be 1sgued 1n respect of other reccomend gtion
of tho comritte referod to {n Poracrasph 1 ss

~nd when dicisions
are taken by then by che Govt,,

s In 8O far gs pa gona Berving in the Indip it & Accounts
Dapmetment are concernel, those 5rdcory issue sfter cons ultation
& th Comptroller and huditer Gea'ral of Indi,,

L3

8¢/~ (SC Maghalik)
Jt Cecy to the Gove Of Ind{a

)

~,
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NO, 11013/2/8€-E~11(B) ‘
SOVERMMENT . OF INDIA, FINISTRY OF s E
. FIMANCF (Department of Expenditure)

New-Delhi the 23rd- September 1986,

QFFICE MFEMQR]ANDUM
Sub + Recommendations of the Fourt Pay Commission ,Decisions -
of the CGovernment relating to grent of Compensutory(City) .
& House Rent Allowunces to Central Government Employees, -+

The undersigned is directed to say thet,consequent upcn
the Jucisions taken by the Covernment on the recommendations of
the Fourth Fay Commission relating to the wbove mentioned ullowances
vide thés Ministry's Resolution No.14(1)/1C/86 dtd. 13th September
196C, thie President is pleased to decide that in modification of '
this Ministry o,M, No.F.2(37)-E-II(B)/64 dated 27-11.19(5 as
emended from time to time for Cofpensatory(City) and House Rent
Allowences to Central Government empléyees shall,be gdmicsible at

ke following rates. . -
COMPTNEATCRY (CITY) Al LOVAKGES '
Pay funge

Amount of C,C,A. In class of cities
(besic pay) . ,

(ks p,m)
- : A __B-1 B-2
Below 4.950 | 30 25 20
5.55C zna_ebove but below K,1500 45 35 20
}415CC and above but below F.2000 75 50 - 20
F L2000 arnd gbove 100 75 20

Lete := For 14 special locolitics,where C.C.A at the rates applica~-
ble tc B-2'cless city are being pai€,frech orders will be issued
svperclely.

11 JHCUSF RENT ALLOVANCE:

) Type of accommodation Pay range in Anount of H.,R.A.payatle in
} " to which entitled - revised scales _ l.r.m '

: . 6r Pay for ent- A,-1,B+2 C clucs Unclass-
}ﬁtﬁﬂ*‘4 1lddnent, class ci- cities ified
WS e ‘ ‘ ties, places
ﬂ’{[ ) 1 2 3 4 5

{ofo Qe 750-949 150 70 30
W o
| et 7 g8 950-1499 50 120 50
: g;‘w@;\ \:f“« s 1500-2799 450 220 100
A e O a3 2800-2599 600 300 150
0ﬁ$:i2§bA;1ﬁﬁfﬁ;.A at above rates shall be paid to all employees (other

than those provided with Government owned/hired occomodution) with-
out rcquiring them to produce rent receipts,These employecs shall,

Cont” . to P.2

N
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,%_ ho.cver, be required to furniyh a certificute to the efliect then ’ .

they are incurring some expenﬁiture on rhnt/contributinz towards
rent, H.h;A. at ebove rates shall also be ruild to Governwment
fuployées 1iving 4n thelir own houses SUhjgct to their furnishing

certificete that they ore paying/contributing towards house or
prorerty tax or maintenance of the house, V

" 3. Where H.R,A, at 15 percent of pay has been 0llowrd under
seecial orders, the same shall be given as adumigsible in A.Bl-1

and B-2 cless cities, In NtR other cases covered by special order |
HRA sgall be admissible at the rate in C Class cities., In both these
Cases there shall be no upper Pay limit for paywment of Hna,

- g o

. o=

4, © The other condition at present aprlicable for pgrant of HYA
in cases of hsaring of &Cconmodation

and other cetegoties shall
Continue to be applicable,

5. Pay for the purpose of these orders, will be 'pay' a5 .

defined in F.R.9(21) (a) (1). In the case of persons who continue
to Jdraw Pay in the scales cof Pay. which prevailed prior te 1.1.19€6
it will include in addition to pa
deainess pay, dearness allowance, Additional Learness Allowance,

Ad-ho¢ UA and Interim Relief appropriate to that pay, adnissible
under crders in existence on 31-12-1985, '

£, These orders

Y in the pre-reviged ¢ Scales,

shall be effeciive from 1-10-1986,
For tlLc perfod from 1-1-1986 to 20-9-1986, the above &llovnnce will )

be drawn at the existing retes on the national pPay in the pre-xx
reviged scale,

7. These orders will apply to civilien employces of the
Central Covernment belonging to Croups 'BY 't g Dt only,. The ux
orders 111 elso apply to the Croup 'B' ICt
raid from the Lefence
Forces I'ersonnel and R
18sued Ly the Ministry
resvectively,

& 'DY civil enpdioyees
Service's Cstimates, In regard to Arued
ailway employees, sepurate orders vill be
ol Defence und Depurtment of Railiays

e, In g0 far as the persons Serving in the India Audit wnd
Accounts Uepartuent ure concerned this order issues wfter cunsul -
- tation with the comptroller and Auditor Ceneral of India,

9, Hiﬁdl,vcrsion of the order is ettached,
._1,.' Sd/- )
. l : . ( B. P, Vart.e )
- Join Secretury to the Covernument ¢f 1lndia
Pl o ' .
A11 Miri:tries and Uepartment of the G overnucat of India «vc. us

per aistribution 1ist, ,
Copy Joriurded to CLAG sne UPSC etc.(with usu:il nuwber of spLre
ccpics) LS per standgrd endorsément 11st,




8T Govarn: ont. »f Indis
“'V‘ Conlooic:l Survey of Inde

4, <hurin-h.2 L no - '
C-lcutto=-16. )
2%7
y

N5, l4017(l)/88~3(ﬁﬂA) _ Datad th

, - . ' oo
Sub:= Housp T.ant Allowanc2 circular QKN°KQL

e
—
SN EE G B . B SERIE RN N L @ immrer tmet 8P

A ¢2°y of th: Ministry of Finnnc- Donstte of éxpentiturs
0.K.Nae (1) 11015/41/86=2.11(L)/87 *t. 13.11.87, roceived
from ~he Ninistry of Stezl ~n? bincs, Dirartront of Fincs,

Now D-lhi under theuor Liter Ne. 20,17/67-1 F dt. 1:t Januar yEG

is forwnrda” for inforrmnidn  and naca-ssary acldin.

N

L] }{’/ J‘ ‘|'/ b 'I ' lk?
( }J.. I'J){
A-rinisirativ Afficoer
for Direcct:r (Arinistr..ia)

Dy.N2, 51/3/88

The undersicna” is diracted to rafer t2 =ara | »f Hhs Ministry,
Office hororzndur of even nurbor Pate? 19.2.87 regaesincantral
Givernment ersloyecs telon-ing t3 GrouEVEY 'CY ond ‘D' ond ake
part 1oof O.M. of oven number dated,22.5.1987 ror-rding corntml
Governmen® emnloyoces  bolonging 't (rou~ 'A' cn the sutjadnoted
above and th s-y that conscuznt uson fix~ti-n of ‘1ot mte of
lioence fee for residential cce-r 2--t3sp urde calr Govenint

OIT VvEFYhe ¢Surtry VIRTTITHISITY urh-n D osvelosrant (Diractorate, o
~i Estate)® O.h..No. 12035/(1)/65-P21,11(1) A:t2” 7.8.1987, the L'¢4d)
the Presic st is ™“1loaser 12 deci’e that €ontral Govarindmt arsliyocs
balonrine t< Grou-: 'A' 'E' 'C' ane DY w.rking in

C varicus clzagsfic
citirs ~n” unclassifia? ~lacrs™illl b ontitlod 40 con st

in licu of koent Froo Accwi o0 ti™n s undore -~
{ o Q021N 2% u
- e

(i) Amsunt char-e? as licence fer Gavernraemt acenrrr2dation
as fixed in torms of Minictry of Urkan Dovolowrat
(Ditoctarate of Estate)'s above minti nad 0.0 dotcd
7.5.1987 and ' :

(ii)House Rent Allowsnce ~dirissible tn curres vanding ,
* @énrloyesshin that classifie ! city/unclassifin® place

in tarmst of ~ar~ ) o- ig Miniciry's O.b.e h35.11013/2/

86-E-I1(B) d1t3”<23.9;198é fx contral Governrgnt

employees ‘balanrinz-to Grouss 'BY 'C' ond 'DY and »sern

1 of 2.K.No. 11033/2/3€-E.I1(B) d=te 19v37B7 for °

Cantr-1 Government ernloyzes belsnging To Grous ~A.,
2. Other terms andconditinns for a2 issibtklity of cum-navsotin in
lieu ~f rint free accwr~tion in”icated in this Ministry's office
I'srer-nun Jatcd 19,2,.07 an 22,8.37 reroin the saives
" 3¢ Those 2rers shall toko 2f7-¢t “19r 1.7.87. _
4+ 5o far as persons sarviny in thz Indian Audt and Accounts Nonts,
are concerned, those orders issue aftor cnsultstion with contr-lla
and Auditsr Genperal of Indi-,

. Sd/~.Ne Sinhe
tkt /-

Dircctr

| éVﬂléﬁ%ZV///Ex . ,
| ars
P
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Hiininal Application No. 48 of 1991
Dote of vidor 3 [his the 26.h day cof NouvJambsT 1993,

Shri 5. llague, Vice=Chalrman

Shri Gl.b, Songlylne, 14 smber (aniniatratlvo)

Shri (1, Lopdun ko and fortysix(46) othwrs,
Group ‘Gt & ‘0! amploy@as posted in tho
glftice of the buirector,
Gealogleal upvey of lndia,
. Upovation Hunipur%lagalaud, Dimapur,

' Distrlcl Kohlme, Hugeland

cen s Applicunts
Uy.' fdvocuto Shrl M.. Trlkha
‘ - Vursus-
1. unilon of 1ndian, throujh the Seceitayy
Lo the Cavaynment of Tndia,
Ministry of Stool and finns,
Dopartmunt of Minas, Nou Daolhi

2., lha Djyactor Ganaral, Gﬂoluglcu]‘Suruey
of Indtas, 27, jawaharlal Nehru ftoad,
Calcutta: 701 013

v, THRe Dapuly Diynctor Sanorxal, Gonlonical
Gurvay of India, Harth Cast Rasglan,
R ' Asha Rutlr, Laitunkhrah, Shillonqg=793703

4, The Oirector, s20logical Survey of Indis,
gparation Nanipur-Nagaland,_Uxmapur. ... ..Racpondant<

< By Advocaté Shri S Ali, Sr. C.G.5.C. and
Shirl R.K. ChOUdhury. Addl. Co‘f\os‘ L.

,\\,' "

P I I g




AN,

~~@i1-.«~-mgfantnd'by various circulars und offica

o
“ﬁy\\ HAJUL LD,
The applicants number(ng»a7(fortysevén) avs
Group *'C' and 'D? sinplayeas undur iho Jdirsclor,
Gublogical Survey of India, Opsration fanipur-iagalang,
at Dimapur, Nagaland., This application Ly thes uLdap
section 19 of the idngnistrativg Ir&bunaislhuL LI
clafming Hbusu Rent Allowance (MRA) wi thu sals
spplfcabja to '0F cluss citivs, {,a, al thu yule o
1 ’

% of Lhoir pay and also clalm comprasation st Lig

) - . , I
rata of 1 in Llou of Ront [ e Accommodgtiun {3 h) .

They clulm that Nagaland falls within '8 class cllias

for tho pnfponu of HRA and compunsation in liouw of KiA,

2, It is an adeltted fact thal thao umploysos of

the rospondent Uirectorite arpo antitled to yaat fyrao

accommpdation in Nogaland, but thoy wers not glven froa

qovernment sccommodation,
3. Laarnad counral Mo NeN, Trlkiha for tee applicants

submits that §L uwas establishoy vidy judgmunt dotig

31.10.1990 in UehoN0.A2(C) /89 of this Bonch und auly

conlirmad by thu Supremo Court vido ordor datod 1§,2,199%
" in Civil Appeal-No0.2705/91 that Wagaulund in geacral is

‘B class citty snd tha Central Govornment empioy&es

~there aro entitlad for Wnofits of '8' class cifios

MOMSrundu,

My Yrikha .yroad out the relovant Cffics mbmofunda, (hasy

submissions are not disputed by learned Sr. C.6.5,0,

Mr S. Ali. Wo have parusad tha judaueals

Sund ciders

raforrod to by #r I'rikha, Nagalund had been recagnisced
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as ‘u' clusy citios fnogeneral vide our Judigmont ond

ordoe detud 31.0,1990 in JohN0.42(6) /09 read with

hia Suproms Court oruarldatud 10,2.,1993 in Clull Appial
Ho.2705 of 1991, This boing the Gspubliunuo position,

us hold that the applicanta wara ontitlod +u HRA at the
sato of 1453 on thake poy from 1?7&'ta Sojt omboy 19063
snd thornaftor, on flat ratu basis group uisely with
uffact from 1,10.1906 pursuant to Officu Memdorantun
N0.11013/2/06-£-11(0) dated Nuu Dgiltl thu 2%¢d Soptumbir
1996 fwsuod by tho Ninistry of f fnance, Goveranont of

Lndis (Annexure AR/7).

a, aAiter tho fixation of Ltho HRA un flut rota

basia groupuisaly Lhe Govarnment of ladia furthur granted
componsatlion to Lroup K, g, C ond 0 omployuds i llou of
runt froe ncéummocolxon uith effect liom 1,7.1907 vide
Govoroment of lndia, Welstry of f Lnancu, Dopartmunt of
prunditu}a O.M. No A 1015/4/B6-C 11} /87 dutud 13,11.1987
which reads as follousi- |

" Ihe unvoraigoed is dirscted to ralur

to pura 1} ol this Ministry®s Office
Mamorsndum of even number, delad 19.2,1907,
rojarding Central Gouo rnmadnt employous
belonging to Groups ‘8%, 1C' gnd 'DY and
also para 1 of 0,M, of svon number, dataed
e - 22,5,1987, regaxding Contral Govarnmant
employoes belonging to Group *A' on the
subject noted abova gnd to say that conso-
quant upon fixation of flat rato of licence
fan for rosidential accomsndation under
Cantrul Government &ll nvar the country
I vide Ministry of Urban Dovelopment
: 20!r0ct0tuta of Eatates)'s 0.1 No, 12035
1) /n5-Fol.11(Vol,1tl) (i), vated 7.8,1937,
the Prasident is plonuwed Lo decida that
Contral Government employess bulonging to
Groups ‘A', 'B', 'C' anc D uorking in
varlous clossifiod citlos und unclosuifiod
pluceg vill be entitied to comuensation Lo
liou of Rent~frep Aucommodation a3 under =

¢ (1) wmount chargec as liconca feo for
sovernment Accommodation oz fised
in taims of Rinistry of Urban.
> Dovelopmant (Uiructoracs of
{stutes)'s abovo mantiovicd 0.M.
dated 7.8.,1987; and

: ' Sy
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(1) oo Reat Allouancu adnissivia
to corrnsaponiding amployous ir
that closcifiod exty/unelusat-
tiod placo 1n Logme ub para @ .
of this Nladatey®s U, to, Y/
2fu6-t . i (n), dutuy AR TN
for Ceatral Cavornnent duploy.saa
bolonning to Siaupa 00, 0 g
‘0" and para b oof (LM,KpAT0Y/
2/00-t 11 (0), datog VIR IR IR
For Contral Govasnuont vaployues
bolonging to Group ‘Al

!

2, Othor tarms anvd candit tons for wdngnal-

bllity of companastion in liau of ruat-
Fira necommndation Indicatod {n thies
Mlntatey's Offico Moamoraadom, Outod
YO2.0007 and 22,5107, yumein .6 nann,

3, thasu arders shull taku ef fuct {von
1,719,

Tho compunaation tas (ixud at V(4. of tha manthly
gmolunante claculatud with sufuponce Lo pay vada NOIL

undor para 2 of L Govarament of Lodia, Nindstry of

Finunca Offfce Mamo randun Ro WYV S/a/u6-c L 1Y (L) /0

dalted 25.5.0947, Those Ut tew Mun

BUTAN G biao Loun

circulatad by Gouloglical Suprvay of ITodda, Catoouty

vida arduy No VAUYT(1) /0S-3{RR) dutad 269,100 foc
nacesnayy action by ell biunchoas, Thesefore, wa holu
thot the applicents are entitled to comizsnsation ut

the rato of 0% of pay in lieu of gaal ,as ERCILEERES
tion uith u!(&ut from T,.7,1907 4n torms of [P PR IR Ry
A/DG-CL,11(U) dabug 13,00 .1947 in adaiviag of (e Ufia,

[

5. The ?nnllcnnln ue1o not entitled tu 19:

“umpensatlion 1n lleu of ront (oo BreomeoCetion far e

#oath of Hovamber 1926 and thoy are lisble to ruflund

that amaunt,

G, In th3 tosult, this epplication fa allowad.

Tha rosjundonts nre cirected tu pay LA to the spplicants
at the rate ¢f 155 of their pay from 1974 ang st (st
rata groupuiee uiih affect from 1.,10.194€ fn terms of

0o 11013/2/06-L . 11(B) owtod 23.9,1900. Tha ruspongeants

re further directad to pay compunastion sl VG of thu

montiily o,
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monthly Cmolumentg Cleculetaqg Jith roferency Lo the
‘paf"Uf’iuapnctive applicants witp affoct My o LY D
bocidus |irg, Thoe rospondopts 8hall royljisg Tgs of Pay
of thao applicants pgig in oxcoass with Salary for tho
month of Novembar 1979,
7. Tha Po&pondants e¢hal) Imploment tho sbove
directions and pay al] arisars uithinp tirpe e NGty 5
(9U|iny5) from tha dutg of TaCeipt of copy of the
ordaor, ’
1, Intinate 51 concaynod 1mm0c!iutalyo
su/- 5, Hy q0m
' vIce Cnx\;'m;;;\‘
5(i/- UfL.,E_S:um l')'.(.".%
. MIISCR AN
/ ’ ‘
TROY Coey
¢ N - « L. ’ ACTT
' e ' e V /__7 } \(J\ K 5\ b )/5
Sevtion otfi0, (Judieiny)

\ Couling Aduiistinties tribunal

¥
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HQ 3 Corps (4) ,
Ao Qg A
Ol M
TR A
,. DF'Fﬂii,,IVIEIANﬁ
DEFINE;j ,Fs SIPNEY:

”jgl7i’A copy of Fovt orf Indla, Min of per letter No B/
'ﬁ{d)/16J/u (”a'/ - 1'gs/ dated 31 Jan 95 is .
f;jnfo and nmﬂej a. B

37269/ 5 G/PS 3
QI*Uv Please,.

ith fop your

c e

wd bnrew

\J' epeh B

(D‘Obhwwl)
Mador

‘DAAG .

or Cos

i “am Qiracta Govt letter No 37269/ pc/

, 3(4) D(L’V/>~v ated 13,1, 199" and to conygy the sanction op
she Pres Lqrnt to ~lowing Field Services Concnsolons
C;vx’ldra 0 the Newly defineqd Piclq
e 1ined 1n th"

r to para 13 ot

to Defenee
Areas ang Modifieq ] Fielq
anove hentionegy Tettep HES

Ar [S¥e¥3]

SR

z@{Defence,Ciyiiian employees gepy Ang in the newly defined
TEAs willf¢ontinue to be extunded the COHCOS“lOD“

“ ateq in;nanXure"C'?t No a4/ 9“34/AL/PS 3

”,fa)/97*3/D(D“y/thv1‘“s) dateg °5.1.1964. Dﬁfcnce Civilian
‘ﬁemplovees*scrv¢n°u.m'Ucﬂly de fineqd Modliled Tield Areas wily,

v feontinug to bd. o Cxtended the concegsiony esumer ated in Acpx B

Lol Govi letters No: A/H)761/AC/

quted nd Mdrﬂ~ﬂﬂ9

“°7(b)/146 n/“/ PWV/"ethkos)
. C.Lj) I ~§ y\d(i&ltl ”I’l ’

teas .
.Merv1ng i Field td_Areay sad'] odifieu
Arcas will be. entlt¢\d to P

Lold
viuent of Speeind_ o ‘“}cumy )
,\uxwofe Lu,ulity) kllowancc Laxd other dllOancﬁ‘les agnissiila. e
LT De R Crviiy 05 PeTithe exigting Jnatruotlpnf Igsued - T
'oy hhla “lnl“LPj”£ rom time 10 tine, '

o

to - abovg, tae Defence. ¢ vlliqn
the! nevly dafir., .

i

i ”chm nxdu"s lel«\Omc into IUPL( wefl ‘st Aprei th*_~
Bas

Thig Ad’heu thh thc conaurrence of* \>\
mlﬁ *‘do Eheapy 1

£ Fincnce Divisign of thig
1007 U0 o .5 (1)/83*A0(14~PA) dated 9.1, 199520

v

"-';Indﬁr:Senvetarﬁ

. Wl
[ R . v:" g '.‘
» . . : v v
e [T




Ci% Areas and bedifiod Field sroa-

3 \“
E QFETCE OF THE C.D.%. _uDaysn VIR, ARG L, GUH A AT I= 171
{ Lart.1.00. No. 21 Dated 9.5,95.

Sub:~  Field Servic. Concessicns to

L Defence Civilians
Serving In t.. newly dafined

ficld Areas.
N el L LR

Govi. of Tndia, Ministr

‘ of Dofoncy Mow Dolhi lotter

2 Nos.B/37269/AG/PS3(a)/165/D/ZP°y)/Serviccs) woted 31.1.95 and

. B/3726Q/N3/PS3(a)/730/D(Pny/S:rvicoa) dated 17.4.95 ara
reproduced below for inf.rin=-ion “Mvonecessary- action.

. "Pleas: acknowledy roceipt.

No.Pay/Ol/IXL -

r' \ K - Sr. ,‘\‘.O. (P,’_\y)
jé Dateuztjg/KJLJS |
R o
. Distributions- _
: a) All sub-offices :.. As por standard List.
i B). All scction in MO,
E ¢) Spare o k« | }\v//
3 : . ] AVEAVE R

SI..AO.QPGY)

o e [ ——, he wam e L, — T e e e e .

‘ I am'uirscted to rotor to para 13 cf Govi. letter o« 37269/ A/
PS3(a)/n(Pay/sorvices) dated 13.1. 1904 and to convey the |
sanction of the Presidont to the folloviing Field Service
i concesslouns to Defence Civiliaas in the nevily defined Fiedid
1% as uefined in the. above mentioned .
¥+ letter;.. ‘
(i) Defence Civilian 2PLOYCeS serving in the newly

. dofined Fiold Arcas will continue to he oxtendel the

y concessions cnumrrate d in Aanexui. 'C' to Govt,lciter ‘
NQ.A/02584/ﬁG/PSS(a)/97~S/D(Pay)Sorvicos) dated 25.1,1964

o Defence Civilian anployces serving in nowly defined

v Modificd Fiold 0PIy anK \rocas will continue to be extended

the concussions eni..rated in Appendix 'BY to Gov..lottor

NO.A/25761/AG/P53(b)/146-3/2/D(Pay/50rvicos) dated 2nd
March, 1968,

(11) In addition to above, tho Defence Civilian cmployeces -
serving in the nevly defined Fi~id ;pea s and ledifiod
Field Arcas will be entitled to payment of spocinl
Compensatory (Romotoe locality) fllowance ~nd other
allowiacos 55 s issinle to Defence Tiviiians g¢ per the
OXNLsting 1lndtruciions Loesu od byt MIOLCtr . Croan Ciin
to tiaw. -

+ . ~ . . —~
< 2. Threse orders wille come inte Torce Weeof. Ist Anril, 93,
[ .
e ) . ‘ . '
s 3. This issuos wiith tho concurrence of Fjnance D vision of

this™i o oistry vide thair UO Boa5(1)/85-AG(14-PA) dated
9.1, 1955, ,

Sl /’/-

?f s o >\§ﬁ’ (L.T. Tluanga)

" Under 3ecretary to tho Goverment
; 9 of I;dia.
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3 . : © No.B/37259/G/PS3(a)/730/D(Pay/3ervica)
Yo : : " ‘Governm:nt of Indiy : :
.fﬁ ~ . ioinistry of Dofence '
© 7 Now Delbi,the 17th »oril; 1995
Iy . . :
- CORRIGENDUM
N The followiny *wvnim¢htlis aade Lo thas jdnisizy s
o letter No,3/37269/¥3/PS3(a)/165/D(Piy/SJrvicos) dated
§ 21.1.199%, rogaraing Fi.ld Sarvice Conczssions to Nofenco
N Civilians ssrving in the aowly definet Field Apzass-
M . . . . 8
" para 1(ii) may-be Joleted and suvostrtuted as undger -
e C8The Defenc. Cauvili-n moiays2s, sorviag in the T~
i ,[ncnly defined modificd Fiold Azeas,will continuc .
' to be :ntitlod to the §yrca: L Sowoensatory (Remote

“’LOquity) zllovance and othior allowancaes:as admissinl .
"to Defence Civi iars,; as hit'.ertoforc,under cxrsting
“instructions is.ued by this iinistry from timz 1o tiine.
However, in respect of Pefonce Clvilians einployed
in the nawly defined Fi:ld Areans,snacial comodensatorny -
(Reaote Locality) allisnce gn. other allowancig ar-
not concurrsntly adinissinle alonghith Field Sorvice.
AR ARt gh® el

. . . . . A Y
2. . - This corrigenduim issu2s witn Tha conCurr.ncu of the
Financo Division/wx Sf this jainastye vide thaelr I.U.Ho.388/r,
datod 50‘1'11995.

. C , vanes fol hfully

N ' (L.T.Tluank_}a)

Under Secs. tary to the Ziwvt.si Indla
Tekes: 3012739)

To . : '
The Chief of the Army Staff
N.w D\.‘lhi ‘

Copy to:n.
4s per list attached.
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£ No 37269 /aG/ps 3(a)/90/D(P&y/S@rvices)
- v _ foverament ot T14 '

‘ \-. ' Ministry of Jdefence
“ew Uelhi. o ¢ 011

Dated the 13tp January 1994

N To
The Chief of the Army Satls
Sub 31 Field Service concessions o Army Personne]
Implementation ¢f the Tecommendation of the
4th Centra} i'ay Commission,
Sir,

I am directed o Say that the 4th Central pay Commission
in Para 26,98 of their deport, has Tecommended that the
exlsting Classification of areas for the grant of field service
Concessians ang the concessions admissible ip field areas tg
Armed Forces parsonnel should be tevelewed by the Govt, The
strugture of fleld service concessions has since been reviewac,
I am directed tq convey da&ixkamsxhaxxzknga the sanction ¢f the
Presidant to implementation of the following decisions taken in
this regard in so fare as the offrs an

rank of srmy ( including afmry postal service)

2.1 Classifigatica of ATeas, At prosent field areas are
@lassified into three types, wanely, Full rield, ‘odified Filold
and Inproved Modified Field Areas, The Aeas in which field
sexrvicy Concessions are admissible have been re~defined,

Hereafler, field areas will be classified as Field aieas ang
Modified Field areas only, '

2,2 Pre-requisites for €lassi.ying an area
Modified Field araa willl be as foliows £

3

A5 Field Ares B RaYet

Field Area, Fleld Arca is ap area where troops are
deployed near the borders for operational Tequirements and
whore imminence of hostilities ang asscclated risk of life
exists, Troops in such ateas are located for reasons of
coerational Considerations alone and ar. not living in
Centonments, '

Medified Fielq Area, Ncdified Field area 1s an area where
troops are degloved 1n support of Combat echelons/iroops
in an operational Supgort role, Degree of operational
rzadiness is Slightly lower thap that in rField Area,

Though sustained Surveillance continues,

2.3 The detalls of newly daf'ined Filed Areas and 'lodified Fleld
Areas are Contained inp Appandices ARY taspectively,

2.4 Alternation, if any, the Field/iModified Areas wil}

be
notifien py the  Government of India from time to tire,

Con"l',d. oo 02/“'

Ve
e
Yo
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5w 2.5 Areas classified as field aceas and lodified
S Will be reviewed ®very Lhree years,
“ommence one yaar 4n aavance of the

Fleld Areas
The review ploCess wil)
Completicn of three years,

3.1 Coficessions, - Monetary Allowance, Pers_nnel serving in
cield arvas and modified fielq arcas will be €ligible to the
grant of compensatory field areas allowance an
modificd area allowance, r Spectively,

3.2 The rates of the dllowances are given below ;-

SI T dank nate 0f Compen TatoTy nale of
fleld area allowance Compensatory
nodified
filed area
_ allce
”‘ - o In Rs i In Rs Dif
Vo LE Col & above 975 375
2. Lt Col(Ts) 3 Ma j 895 350
3. Captain 820 325
% 2 Li/L% 780 300
LB, JCOs lnclmdiﬁg Hony 650 225
Lo Commisioned 0ffrg
e 5., Havildar 450 P75
. 70 Sen/tik including 375 150

grsiwnile NCs (E}

et e i

o

3.3 The conditions, Governing the grant of
Area allce .n modified fiold area allece in t
will be as follows g :

Compenrsatory filed
he case of Offrs

Admissibility of Comyensatory field area allce
Compensatory modifiag Field area allce will coumenco Irom the
date on wilch an Qffr arrives in field area/modified field area
on obeing posted to g unit/Formstivn fielq area subject to the
following exceptions g ,

-~
=¥1V]

5 g C . 5 ,.. . .y . ol . & . vy e
Exceptions, An.offr Y0 1S abssat from 4 fleld aiea/
modified fie1d area A0 any one or more of the following ¢ircum-
¢ stances shall be el gible for Compensatory fielc ares all.wance/
Compencatory wodlried field a4Tea allowance,

(i) For a miximum period of 15 days -

(a) When ‘placed on the sick 1sit Loovin e that
immédiately on the expiry of the period on the

list, he returns to g, area st
adinissible,

sicl
waich the allowances ig

(b)  When on Causad leave

B (c) While on transit from one fleld area/wodified
N field area to another,

Contd,,. (3/-

RESTRICTED
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(11) For a maximum gexid of 3 months, while on temporayy

duty subject to the fulfilment of Lhe -ollowing conditions -

{a) The officer Continues to be borne on the strength

of tae Unit/Formation in the tield/modified figld area,

(b) The officer in the ocdinary ccurse returns to

duty to a maxx rield/mcdified fielc area (not necessary/
the one' frem which he weat) on ternmination of the
temporary duty,

\

(¢} The pericd of a. mee 15 spent wholliy on duty,

NOTE Comgensatory field area allowance/compansatory

3,3.2. Come:nse

field
clircu

3.4

4,2
field

modified field ares allowance will not be admi-~
sible to officers holding posts elsewnore vho
proceed on temposary duty froi field/modificd
Tield area,
satory field area allownces/compensatory =odified
area allowances will not e admissible in the following
n5LANCE S

{a) \hen ar officer ig absent from the filed arca/modified
field -isa on Aanca) leave or sick leave or any other leave
Excepr casual 1cave,

¥

(b) “hen an officer {rom a peace area is especially
@ppeointed to officiate in a vacancy of less than 3 months
suratien 1¢ the ermanent incumpent Continves t¢ draw the
concensatery field ares a]lces/compenaatury modifiaz fleld
ares allces uncer the excertions mentioned abovsz,

MOTE Compensat.ry field “Yea allce/compensatory modified
£ield area allces Will not be adaissihle 1n addition
to allce, farugfm ferelgn allce,

Compensatory daily allce for s rving e€x-~India,

Ihe coditions for the drawel of comoensariyr tory. cleld

arca allce and xodiTied field ares allce in the cas> of
JCUs/OR including WCs(L) will Ze tre sarpe g5 glvea in Zara 1
of aniexure A to this Ainlstry's letter s A/02584/AG/P53(a)/
97~S/J(Pay/serv1ees) dited 25-1-64 as amendad,

Adimissibility, Thess rates o2 2llowances will “w admissible
to ;-

(a} rorsonnel serving in detaghaneats, Units and fans in
ateas mentlonec in Appendices A 2 R

=

(b) »"ersonnel of Jefence Sscurity Corps saploved with Jalt
whose personnel are eligible for tlwe grant of those
Concessions,

Lists of Fmns/Units which ape in field ar.a of modified
area and are eliqible to fiald s pevice condassions will be

"notified by the Coxps Commander to PACSs concarned quarterly ie
fof the QE l4ay, Aug Nov and Feb 2very year by the 1th of the
month subsequent to the closc of the gaurter,

Contd,,.,4/~
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3 4.3 Qther concessions : Other concesslons in king at prasaat

. admissible in full field areas as per details glven in Aaonexure
é A to the Ministry's letter No A/02584/A6/p53(a)/ov/s/D(Pay/
Jervices) dated 25-1-64, as amended w-.1l continucs £6o be
admissible in the newly defined field areas as glven in Appx

A to this letter, Similarly, the concessions admissible in
Modified flela areas a: ner d=tails aiven in Acoendix A to

this Ministry's letter nNo A/25761/AG?P53(b)/146-3/2/0(pay/
Sarvicoes) dated 2.3.68 a3 amandaed will be admiss:ihle in the
modified field arsas as per ajrendix 3 to this latler.

5. Three allowances will, howsveu, (0t pve aduissivle to s

-

{(a) Static formations/Units =g, Mikitary rarms, J8S,
Recruiting Office, Training Centres g £stablishenents,

(b) NCC jirectorates and Units,

(¢) TA Units unless emoodied,

{d) decord Uifices and similar Establishements

S,

3.1 High altiﬁud@/UnCOnJ@gﬁq;_Qlimgtg_Al£owance, Pecrsonnel
s3tving in Fleld areas whic., are situated al & nelyht of S000ft
and above including unctongenial climate areas oelow hoight of @
9000 £t will be eatitled %o High Altitude/Jncongenial climate
allowance. A lows: rate would be aoplicable for areas &% with
an altitude of 9000 £t to 15,000 £t and higher rats for arwas
above 13,000 it {oxcludidg Siachen), The cetails >1 Lhese
areas a.e given ia Apox <, T..o rates of Hiyh Altitude/Uncon~
QenCial aldmate allce are given as under

:o—
1 No Rank Cat-1(iieight from - wat II (lieights T
o 9000 ¢t to 15000 ft wove D000 Ft .
+nel uacongenial {exclauing -
Climate zrsas ua2low slachan)
) heights i 9000 Tty
1. Lt Usl & adove - A0 600
2. LU Tel (TS) & ial B0 525
3. Captain 2350 375
Go BLU/LE R 200 % 300
&, JCus incl Hony 180 27¢
Commrsioned offrs
G, devildar 140 21¢
7. oo /N Insluding 100 150
erotvnelo NUUR)
0.2 Hiah Altitude/Uncongenial climate allewance vill he
acmissible Ln 2c¢dition to the cComzensatory fleld aresa allce

> Rl
FR
[

LA vonGesiions 10 %ind

Contd....5/—
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Te oa The sthe 1t.a03 51 1] the orant of high altitude/

<2 he other conditians joverning the orant of high 3
uﬁéangéniai clim:%e allowance as given in this iinistry's letter
No F,09/3/75/D(Pay/Services) Jated 28,2,76, as amendsd will cone
tinue to be apnlicable,

6,1, Siachan Allowance, Personnel serving in Sischen Glaciar area
will pe eligible to tRZ grant of Siachen allowance at the following -
enhanced rates -

(a) Oxriicers - B, 1,200/- P
(b) JCOs/OR . - i, 800/- 04

642, Siachen allowances will bo admissible in adaition to COMI NG
tory field area allowances but not with hiyh altidude Uncongenial
cldmate allowance, Other conditions Jororaiag grant of 3iachen
allowance as containad in tais MinistZyts letfer No 1(2)/21/D (ray/
?Qrvices) dated 01 May 91 will continuc to be an~licable,

~Tets Consequential Bffects 0f7rs/JCO8/OR who have been allowed
to retaln Tanily accommodalios at the last duty station as on the d

' date of 1ssuz of thees orders and who on issue of these orders will

"~ cease to ge entitled to retain such accommodation may coatinue to

. retain the accommodation till such time as mrried accomnodation at

~. the present Juty station is made Available, Altzrnatively, their

5 families may be allowed to move to a selected olace or residence/

home at Government expense, if they so choose, in accordaize with
exlsting insiructions, :

= 7,2, Personnel of formations/Units who will not be eliaiole to

<. the grant of field service concessions, consequent uvon the forma-
w tlon/Unit being outside-the newly cefined concessional areas will
.. be govexned Py normal conditions anlicable in peage arsa for all

... purposes,
B
T8, Concessions on Atiachment

A (a) Tndividuals/Cetaci..:nts irom fmnfUnits not served by
o these oraers but who are attached tor onerational jurposes to
o forwations or %mfx units draviing the field servic: concessions
- Will 1f the attachment is far less than two we.lis, o2 entitled
T to Lh> concessions at cres ot adaissible under sara 6 of
Anneruce A to this Ministry's letter No #02534/AG/PS3(a) /978,
SED (2ay/3ervices) dt 25.1,64 as amended,

(b) [ the attachment is for two weeks or more, the allce
ic; compensatory {lold srea “llce/compensatory modified £d
area allce under these ordoi. as alse the concessions as
applicable as por orders referced to in para 8 (a) above be
admiszible,

() Ho cash TA/DA will e admissible in oithor case,

9,1, Ditg of Effect Thess

orders will como inte force with effect
from 1st April 1993,

Contdooooco()/"‘
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9.2, Consequent upun the coming inte z
ortwru, the following monctary ailowanc
rrom 1,4,93 exceopt in caues regnr_ed Lu

rce-of tha.:evised
'8 will stond ithdrawn
i ara 11,2, below t-

(a) opecial adhoe allowinc. c¢f Is, 13/~ Omissible for

<

B, DI To w5, U3 0 adiad

otriceks,

(b) Suparatiocn »lloxancy oi &5, 140/~ ©4 admissible for
Offrs,

{(c) Special com,nsato

vy AT i'ld) a]lcwq“ce ranging from
3ible for JCOs/OR incl H“(t§

10,  Sieciad cormensatory _(A-note LoCdlit), allowance, This

allce” 77ICR 15 at presdnt odmssitl Tn mo ¥ &€3ed Fiz1d areas/
peace Ar-as on the civilian patisrs 4111 niso stanr: withdrawn
wut w8t 1z Feb 1994,

wlle s - atilened o para ¢.7 above

Pigl,  \ljustments @ Tne
urawn oo the indivi.uais coacorned aftor et Aprii, 10903 will
be adjusted against th: Cuowuansatory field zrea a.lce and

cemy nlatory modificd fisld aran allce, if sdimissinl ., und:ir
these orders,

11,2, .here, however, an i:dividual has cecome disentitled to
aay monetary allce COHquu»ﬂ upon change in the classification
of ar=a, no recovery will be nhdo of the monetary allce already

avellzd af by aa indl sndoef £9s existing oridzrs uzto the date
of issue of this letter,

12, The oxisting orders on the upjzot of £i21d service
< c

¥ Lus

cancessioans will stend :mdificd t- fpe extend indileated above,
3. The concessions to 1) mdmiesiLlw te deFence zivilians
sexving in the aeyly -defined _.21ld arcas w.l]l ve notified

separastely,

14,  Suitable adminstrative

Lastruections far dmpliaentaticon of
these orders wili pe issucd <o e noey Mars, Lo Zons Vtation
aith JG0aA, :

19, Tris issues with i . coacus-nrne of Sinance Oivisiocn
G: this fMinistry'e vide l<ii UG No 5(4)/85-A0(8-PA) dated

Ters faithfully,

5d/- x x x X X x «
' (LA Knan)
' (Under Secy to the Gowt of India)

e niCTed

ke e m———
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Appendix 'A' to Govt of India
Minlstry of Defence letter No
37269/AG/PS 3(a)/90/D(Pay/services)
dated 13 Jan 94

(Refers to Para 2.3)

1.

4

o LIST QF FIELD AREAS

EASTEAN COMMAND

(a) Arunachal Pradesh

(1) Tirap and Changlang Districts,

(1i) All areas Noxrth of line Joining point 4448 4in
LZ 4179-Nukme Dong MS 3272~-Sepla MT 296%9-Palin 0O
9213 Daparijo M 3841 Along NL~1273-Hunls N# 0,70
Tavaken MT 8136~Cha.pai Bun NM 8814 all inclusive,

v{b) Manipur and Nagaland States,

(¢) Sikkim 3 All ar-as North and NE of 1line joining Phalut
LV 4750~Gezing LV 705%=Mankha LV 6160~Penlang La LW 0666
Rangli LW 1448-8P 1 in LW ~453 on Indo-Bhutan llorder -. all
tnclusive,

WESTERN COMAND

Himachal Pradesh 1 All arcas East of line joining Umasila
NV 39571 Udaipur NY 8663 Manl Karan SB 2300 = pir Parbati

Pass TA 14%0 . Taranda TA 2335 . Barasua Pass TA 8801 all
inclusive,

Guekxzx CENTRAL COMMAND

Jitar Pradesh :  All area North and NE of 1ind joining
Barasua Pass Gangnani TG 1369 Govind Chat TG 0937~Tapaevan
TH~7822-Munsiari N 898" -Relagad TO 2466 all inclusive,

NORTHERN_COMMAND | | '

(a) Ladakh Sector 3 Areas North and Bast of line joining
Zo jila MU 3035 Baralachala NE 0672 along the great Himala-
Yan Range all inclusiveo

(5) Valley Sector i All areas west of line J»ining point
1356 In MR 5470 Gulmary MT 3105 Naushara MY 3105 Bn Ringapat
MT 2133 Handwaxa MT 2043 Laingyal MT 2339 point 8405 in NG -

4365 North of lino Joining point 3403 Bunakut MT 5453 Rezan-
NN 2239 Zojila all inclusive, ’

(¢) Jammu-Riouri Sector s All areas west of line joining
Tip of Chicken Neck RD 7073 Canel Junction RD 6364 Mawa
Brahmana MY 3854 Polnt 1556 in M3S470 all incdusive,

‘00".'00'.0.‘

RESTRICTED
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{

SCUTHERN AN WESTERN COMMAND

(a) Rajasthan and Punijab Areas West ot line joining
Jassai, Barmer, Jalsalmer, Pokharan, Udasar, !ahajan,
Rzngyes, Suratgarh, Lalgarh, Jattan, Aiohar, Govindgarh,
Fazilka, Jandiala Guru, Moga, Dholewal, Beas, bir Sarangwal,
Hussainiwala, Dera Baba Nanax, Lalsaln Zulge upto the
Iht@rnational Eorder all inclusive,

(b) Haryana : Satrod (Hissar)

(¢) Himachal Pradesh . Areas ‘inrth of lin. joining
Narkhanda, Keylong unto field area line/high 2ltitude line,

SASTERN COMMAND

(a) Assam and Arunschal Pradesh s

(L) Cachar and North Cachar Dists of Assam
including Silchar,

(11) All arvas of Arunachal Pradesh and Assam North
of River Bramaputra less Tejour, Misameri and field
areas,

(b) State of Mizoram and Tripura,
(c) Sikkim and West Bengal 1 Areas Worthwards of line

Joining Sevoke LV 07144 surdong LV 9850 Sherwzani LV 9453
Bagrakot LW 0113 Dawmdim LW 1100 New Mal Hasimara QB 7894

‘Ganga Ram Tea £statez CA 1277 usto the High altitude line/

tield area line/Internaticnsl berder all inclusive,

CENTRAL COMMAND

arka
Cauchar, Joshimath, Chamoli, Rudra Praya
Bharchiula, Kasaull and Nerondra Nagar

all inClusive,

arkashi, Karan Pravag,
Askcte, Charamagad,

Areas North of line Joining Utt
a R
¢ international Border

NORTHERN COiAvMAND

(a) Valley Sector : Areas Wect of line joining Pattan,
Baramulla, XKupwara, Drugmula, Janges, dankes, Bunyar,
Pantha Chowk, Khanabal, Anantnag, Khundru and Khru up to
the existing High Altitude line all inclusive,

(b) Jamau Region : Areas West of lins joining BP 19
Brahmana~-di-Bari, Jindra, Dhansal, Katra, Sanjhi Chatt,
Batote, Patni Top, ftamban and Banihal upto the existing
High altitude line a1} inclusive,

o;aanoooqooo
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Anveadix 'CY to Govt of Tndia
Min of Def letter No 37269/AG/PS3
(a)/90/D (Pay/Services) dt 13 Jan94

(Refers to para 5.1)

LIST OF HIGH ALTITUDE (UNCONGENIAL CLIMATE) ABEA

1, JAMIE AND KASHMIR - Area alony the following line veyondse

Ceasc Fire Line Nullah crossing N 2180 SOUTH along
Nullah to NALA junc N 1969 SOUTH along Nullah to NICHINAI HAR
NN 2048 SOUTH EAST along KASHMIR/LAUAKH boundary passing through
heights 17573 (NN 73) 19590 (MM 72) 19830 (Nil 91) 17672 (NN 80)
FARIABAD (Mo 10) SOUTH SAST along boundary to GR NT 2490 SOUTH
along boundary to point 21570 (NT 2450) again along boundary
to GR NT 2758 EAST AND MNORTH EAST along boundary to 33 NT 4269
SQUTH EAST along bouncary to HAGSHULA {NT 5662) SOUTH EAST
along boundary to UMASILA (MT 68%0) SCUTH and SUUTH EAST along
boundary to KANGLA JOT (NT 9428) KAZALWAN "UREZ REGIDN, RING
PAIN AND RING BALA REGION, TITHWAL AND TAMGUHAR d<GION AND
DODA, _

2. HIMACHAL PRADESH : Arca along the following line and
beyond t- ‘

Along foot path and then nullah to point 12380 (MZ 0891)
along MIYAR nullah to its junction with CHENAD at NY 8663)
S0UTH EAST along B CHENAL to KHOKEAR (Nz 43) to RAHLA

(Nz 47) and straight line to MANI KARAN (SE 6486) along
YinuxkExXEHAXRBREExEGYER PARBATI R TO PIR DARBATI,

3o UTTAG PRAJESH ¢ Area along the following lins and
bezqgg§~bﬁﬁbaﬁ pass (G44875) point 20370 (949859) HaRGIL
gqaﬂuﬁgg‘aeuanwmgu (TG 5955, DATDAINATH (TG 90B3) oA KiSH. AR £§H
)nd 0739 (excluding town limits) to JULASHAR (TH 3539) KALANKA
TI% F:Ol}p) ,‘-'."L"'ri 1% B I 1o i T 2 v o) 4 ) et Ry

(TH 5028) @ILAM (TH 7423) SELA (O 2593) CHEIYALEKH (10 4094)

wo ey e s I3 oy 3 s
and area above 9000 ft in the designated fileld areas in A~px 'AY,

. mma o A ] . ) .
e NEFf s Area along the following line =nd beyond 1=

Ty e ‘A_ o ! LS YO 3. s gny g es . » \ 4 .
5777N~2§€;”1;?99 }égrzaaiir}o SEMGE DZONG NS 2888) WATAU (.S
PoLGALSMG (W f ATNINTY (T o AR . -

oot willaiia Al 1379) LADUINY (T 22803 KHANIWA (6 2803)

HYARLIN (#D 79523) to 8th wile stone {(Cno ZIR0 NYAIN Road) B th

mile stonz (on UAPORIJO -~ LIMEKING ROAD) » ; 3

Haa ’ IR it : . poyom fex (AT 9379
fﬁ% mile %&one north of YARE (MP 9575) DOSING (NL 3%92) DA“&OH
nn A amean 74 - R~ o . I
E?ﬁn{é%?gf,AHINAO&}N (iF 884%) KBONLI (NG 2401) GURUNCON (NN
A502) LATON (Nd 7579) LAY LIANG (7% 0199) CHOEAR ( 10 ©943)
RAMSU (N4 0123) podnt 6490 (M 1403) YIJAYNAZAR [ 5 4906)

5. SIKKILH
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LIowE 45) Mala Tupetlion (§ T "273Y A0 TR PP RSFIRY .
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Adjutant Gencral Brv ¢l

Army tleadyuart.rs

Mo O 1hl 110 011

16729/0rg 4(Civ)(d) 25 Apr 4

Head uarters

South-rn Command .
Eastern Command
wrstern Command
_ Central Command
- Northern Command

FICLU S:RVIC: CONCESSIONS TO ClUILIANS ALD

R AV ICE SSTIMATS IMDLUDI S

N LT=0 OF SCMOATATTE ARD
LECALLY TCECnUTIEy

~

N

1e Cn the basis of the fcurtn cunfral pay commission
recommendation, the existing classification of areas for
grant of fleld scorvice concesslcns has been revi.zd recently,
vide Min oy Def letter No 57.69/AF/PS 3(a)»0/D(Pay/Servicas)
dt 13 Jan 94, Scme of tho concession Jeompensatary allce.
have also been revised in ressect o sersice persoricl, AS
per tae 1bid Govt ordicr vrold arcas amk wiil ke Clascificd
as field areas and modific: f1:14 ar 1s an'ye The -etzil:
of newiy defined field arcas :nd aodifisd ficld 27 -39 conm
tain:d in Appx 'A' and 'B*' respectively to this letter,

Véi It is proposad to exstend th  san concessions wo Defonce
civilians employed 1a the flel: ar.-s as they serve siue Ly
side with services person-el under sinilar ccnditions in the
‘glven ar.as, They arc also required to meve in t3 the osorder
areas and also serve in d.nse jungles risking thelr lives for
performing dutl s assignce to them,

3. The following proposals for concessions/allo~ances Lo
qefence civilians posted {1 these zresy have Laor Ltoseael to
\x\sen of Def for consideration ;-

{a) Defence civilians Sarving Lo 3oid are i amd omooide
fled field arcas to oe eligivi. to in grant . 7112
area allces an. Compansatory mo (ifisc el L° .y alises

1o
- respactivel s at the fo lswing rutos

-
. -

T
1D¢te of an;xd,l!‘HatJ .f .

fieid Gicoa cong modle

e ' allces . 1 fied field
iﬁ~§%§ . ¢ 1are allce

é;%; - e e o oan W W e e me - e e aw we km we e ke e e e R )

For Pay upto 900/~ per moat» o 3TS [ e VTP
L For pay exceeding 8,900/~ ks, 450/ =M 5e 175 /m Py
il but not exceeding ks, 1500/-PM
K For pay exceeding ¥,1500/~PM foe 650/ ~2M gt /=P
o but not exceeding Bs, 2300/-b _
For pay exceeding &,230" /-Pi fe, 7H0 - L, 300,/ ~PM

S oF
;’ et
o 8 v e "'-/




but not esceeding B, 3000/=PM |
For pay exceeding ks, 3000/-PM Rs, 975/ =M Bs, 325/-PM

-

(b) The special comp :nsatory alloce such as Hill Compensa=-
tory and winter allces, Bad claimate allces >tc not bo be
adilition to this allowances,

(c) The other concessions in kinu at Pr sent adnissibl

in full fleld areas as per details given iu Annexure 'C!' to
Min of Bef OM No A 02584/AG/PS-3(a)797-$D (Pay/Services) dt
23 Jan 64 as amended from time to time to continue to be
admissible in th. newly defined fidld arca listed at assx
'B!' to this letter,

(d) The above mentioned allowances will not be admissiblc
to 1~ ‘

(1) sStatic formation/units eg, military forms, MES,
Recrulting office, Y.aining centres and ¢stablishments,

(11) NCC Directorates and Units,
(114)TA units unless embodied,

(iv) Record office ar. similar establishments,

4, High altitude/Uncorigenial climate allce Civilians serving

in fleld areas which area situated as a height of 9000 ft and

above including uncongenial climate areas below the height cf

9000 ft to be entitled, Xak The details of these arcas are given

in Appx 'C' to this letter, The rates of High Altitude/Unconge=

nlal climate allowances are given as under :-

Pay Cat -1 (Height from Cat-Il

9000 ft to 15000 (Height
ft incl uncongenial above
climate areas of 15000 ft

9000 ft excl

Siachen)
For pay not exceeding &, 950/- Rsy 100/~PM Rs, 150/~PM
For pay exceedin,; &,950/-Pit - B, 140/<PM Big 210/ -FM
but not exceeding ks,2300/~PM kyt80) nitn
For pay exceeding b, 1500/-PM Bs, 180/~PM ks, 270/~PM
but not exceeding Bs,3000/-P)
For pay oxceedin, M, 3000/-PM Rse 300/-PM ks, 325/ ~PM

-y e e aw o B B A an W wn Am e W L WE T W e G e e s ow e “ em "™ wms ws e o

The High AltitudegfUncongenial climate allowance to be
admissible in additlion to the field compensatory allowances
and other concession in kind,

S¢ Command Headquarters are requested to «xamine the above
proposal submitted ti Ministry of Defence and given iheir comments
/views, Annual financial implication on the above proposal may
please be worked out separatcly in respect of field allce mcdi~
fied fleld area allce and High altitude/Uncon énizl -limate

allce and gu furnsihed to this Heacquarters latest by 20 May G4,

(sd/= x x x x x )
(Promod Ji Saxena)
SCSO

Dirc Ctor (NP )

Oorg 4 (Civ)(d)

for Adjutant Gen:ral
RESTRICTED :
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foned.Led Tribey-and aro o\nﬁ1wt<u o*id via for o the guent ol
SATRICHTNN \,gtj) Altowance wier Ghls pare and ar: o"cupt*d from 3¥‘en
of Ir: owc Tex upacr the L:Lomc'“a" Aot LY a.co drew bmastal v)
.J' l.LO\ iW[LCC -
() Eresbak Srrpen: AR Alleuopes - E
5 The recnmnen*atione of the &£tk Pny Cowuisston have bLeen accepted
by tio Gove. and Speclel Crupinzotery Liieiinacs at the revised rates-
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: vaﬂ“‘*‘"‘v
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Ministry's 0.,
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Gute 171412485 will contlnves
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255 f'l will be adnise
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e nlnpn in L;kudh’wropp
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Sokhu Sewy and 847
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. Uninn of India and 4 athe“ﬂ
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A
T ha which is ANITEAURZ-3-Exhiblt-P~9; lotter Mo.PAY/1L/P.
) 313/1 dated O5-07-i965 which 15 ANRIEXURE-H-Exhibit-
P..)0 from Q1-03-85, Since there is no specific inse
tructions or ordexs of tho Governnent of Indla not
o pay or with-held the gold allowencen, the plaintiff
clodim that the defendent Nood hes no autho}ity 1o with=-
held the payment of the said allowances to the plainte
i7€8. The plaintifis therefore claims for the follov-
ing rc¢liefs -
LT :tﬁ)u, A decreo o the ¢ffect that the plaintiffs are
‘:{ ) - entitled to all the following allowances as
N ’ \\ admissible and gqranted by the Government of
) 2 India.
\ 4 (1) SPECIAL DUTY ALLOWANCE - zs por Government
‘_\ Y4 of India,™inistry of Dofonce Ho.4(10)/03/
S D(Civ-1) dated 11~O1-34 with offact from
o a Yarch,1 983, . ,
v opy (11) SPECIAL COPENZATOX/{REMOTE LCCALITY)
CEriifimn Tt T ALLORAMNCEZ « as per Government of India,
(’D , Yinfstry of Finance (Depertment of Exp-
),d“ja/ Ay enditure) 0.¥.No,20014/9/86-E IV dated
74 23-09-85, | '
(141) HOUSE REMT ALLOYANCE - gp por Government
V“*HK‘\i,rU“én of India, Minictry of Finenca (Departmant
. ‘“m“ﬁiiaﬂ" of Expenditure) O.M.%No,11013/2/86/E-11(B)

dated 25-C3-E5,
A'dacreo to the effect that the defendents to
pay the abova sllesance without furthor dolay
with arrears.

(c) Cost of the Suit.

(d) ‘Any othe

rell
Court *

ef or reliefs which the Honfble
14% and propare

i I

gox

(o

‘he defendents nave 3lso filed thelr wiritten
stataemant, The stand tazkon by
tha plaintis

the defendents ic that asince
¢ are enjoying Free Field Concessions, they

are nog led to clali=~ ¢ho othor allowances, The

~ -

A
:
N
.
B YL, oA
aoiand ot 4

of thofr Vrl¢ten Statremont hasg
seed ¢hat the

o

2intiff 25 per Government of India,
letter Y5, 4(19)/83/D(Civ-1) dated

N TeExhtb{tePusd wer {n Toet
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the
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